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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Friday, 30th January, 1948

The Assembly met in ch;‘Assembly Chamber of the Council House at Eleven
of the Clock, Mr. Spesker (The Honourablfe Mr, G. V. Mavalankar) in the
Chair. '

DECLARATION BY MEMBERS

The following member made the declaration under Rule 2C:
Mr. Z. H. Lari (W.P.: Muslim).

STARRED QUESTIONS AND ANSWERS

(@) OrRAL ANSWERS :
19.%—25.*

RUNNING OF A MAIL orR ExPRBESS TRAIN BETWEEN RATPUR AND WALTAIR STATIOR
oN BENGAL NAGPUR RamLway

26. *R. B. Lala Raj Kanwar: 4a) Will the Honourable Minister of Railways
be pleased to state whether there is any Mail or Express train running between
Raipur and Waltair Stations of the Raipur-Waltair section of the Bengal Nagpur
Railway? - )

(b) ¥ none, do Government propose to consider the advisability of running
such a train on this line?

The Honourable Dr. John Matthai: (a) No.

(b) The proposal- for running -ap- Express -tréin over the Raipur-Vizianagram
line has been considered but owing to the shortage of coaching stock and loco-
motives, it cannét be aecgpted at present.

i

DELAY IN BOTH-WAY TRAFFIO BY GRAND TRUNK ExprESs. BEWEEN DELHI ANG
MADRAS
27. *R. B..Lala Raj Kanwar: Will the Honourable Minister of Railways be
pleased to state:
(a)'"-wﬁether Government are aware that the Grand Trunk Express which
runs between Madras and Delhi reaches its destination both on its outward and
return journies generally with considerable delay;

(b) i so, what are the reasons therefor and what steps Governmen* propose
to take to remove this complaint; and -
(¢) whether Goyernment propose to consider the advisability of runming a
mail train with accelerated speed between Delhi and Madras for the conve-
nience of long distance passengers?
The Honourable Dr, John Matthai:' (a) Yes.
{b) The main reasons for late argival of this:train and: late departures. from
.Delki are as follows:
(i) late handing over of the train by the Nizams:State Railway to.the
G. I. P. Railway at Balharshah; . .

#For these questions ‘and ‘afiswers, see pogeam:%f haes debbtes: - - YT oo
(38°)y o
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(i) of the 1,361 mile journey from Madras to Delhi, the whole of it is on
single line sections, except for 48 miles between Nagpur and
Wardha. A train losing its path on a single jine section can rare-
ly make up lost time;

(iii) the whole of the section from Itarsi to Delhi, which is single line,
has, since partition, had to take additonal load not only from
Bombay but also from the C.P. The line capacity is cvertaxed
to the extent that it has been decided to double a short section
between Itarsi and Bhopal, and plans are under way for doubling
certain sections between Mutira and Delhi;

(iv) the age and condition of locomotives is such that with coal not of
the highest grade. it is becoming more snd mere difficult for trains
not to lose time on the run;

(v) owing to the communal situation in the northern portiar’ of the run,
it has been necessary to sort out passengers of one community
and place them in separate and special compartments. This
change-over on the journey to Delhi is made at Bina; additional
time is lost in doing this; i

(vi) until ;‘ecentl)z the stock which came in with the trjin from Madras
was utilised for the return journey on the same date. An over-
lapping rake was introduced from the 26th December, 1947.
Similarly, Military or Police squads which accompany this train
did not have an overlapping party at Delhi until verv recently.

Special supervision has been arranged at Delhi Main station to do what-
ever is possible to get trains starting from Delhi out right time.

(c) No. The paucity of coaching stock as well as difficulty_in providing
locomotive power will not allow the introduction of any additional train hetween
Delhi and Madras until the train services curtailed during the war are restored.

Seth Govinddas: Are the Governmént aware that sometimes this train is
detained at wayside stations and even goods trains are aliowed to pass? This
generally happens between Itarsi and Bhopal and near. about’ Bina?

The Honourable Dr. John Matthai: That is an irevitable result of the fact
that the track is a single line track and once there is delay on a single line,
as I told you, it is very difficult to make-it up.

Shrimati Ammu Swaminadhan: May I know why the traihs -arriving in
Madras arrive very much later than their scheduled timé, six hours to twelve
hours; while the trains coming into Delhi—I mean the Grand Trunk Express—
are not 86 much late. They are only one or two hours late.

The Honourable Dr. John Matthai: As far as the outward train is concern-
ed, the circumstance that makes it late is what transpires on the Nizam’s State
Section, of which it is not possible for me to make any definite statement.

Dr. B. Pattabhi Sitaramayya: The Government is perhaps aware that three
days ago the Grand Trunk Express which ought to have arrived at 3 p.}. arrived
st 3 A.u. in the night, and that therefore there-is no impartiality between the
fmcoming and outgoing Grand Trunk Express.

“whe Homoursble Dr. John Matthai: I think that was probably so on the
porticular day. On the whole there is 8 rough balance. ) Cw
Mr. Tajamul Husain: Are Government aware that all the trains general

are running late?

Fhe Fonourahle Dr. John Matthai: That is peérfectly true owing to the
Gircumstances 1 have alerady explained. .
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. Shri K. Banthanam: May I know if the Honourable Minister is aware that
in fixing 48 hours for the journey from Madras to Delhi, th's fact of single lire
track has been taken into consideration, and that, otherwise it would have been
shorter ? -

The Honourable Dr. John Matthai: T thought I had made the pont about
single line clear. Since the partition, what has happened is—the House nust
realise the fact—that pract’edlly the whole of the traflic that used tb move from
Karachi towards East Punjab, U. P. and Delhi is now moving from . Bombay
and the line from Bombay—from Ttarsi up to Delhi—is a single line whicl: is
now bearing'an amount of traffic far in excess of what it used to do before tne
partit'on. )

Shri H. V. Kamath: Considering, Sir, that on the facts disclosed and
admitted by the Honourable Minister the Grand Trunk Express is neither grand
nor express, will the Minister consider the advisabil'ty and propriety of chang-
ing the name %.a more appropriate one?

The Honourable Dr. John Matthai: That is a matter, Sir, which T huvé
ser'ously considered. T may perhaps tell the Flonoutshle Member one of the
names that T have been considering. Rudyard Kipl'ng wrote a poem long age
in which he described Madras as ‘“‘a withered heldamé'.ég That 4 think would
be an appropriete name for the Grand Trunk Express. "~

Bhri M. Ananthasayanam Ayyangar: Mav I ask the Honourable Minister
in charge why tven at the starting stations delay is caused botk at Dethi and-
at Madras? » N

The Honourable Dr. John Matthai: The delay has been caused. as I told
you, because of the absence of an overlapping rake. What used to happen 1t
a few weeks ago was that the rake that came to Delhi was also the rake that
went back. Now we are providing an overlapping rake, which, I hope, will make
some difference.

Soth Govinddas: Tn these circumstances, will the Government be prepared
to incrente the scheduled time, so that more time may be utilized for running
the tra'n and the trains may not reach late?

The HUnourable Dr. John Matthal: If our locomotive position does ant
improve and if we are palled upon to use more inferior coal hereafter it might
be necessary for Government to consider a general revision of schedule timings.

Mr R. K. Sidhva: Ts it a fact that the Honourable Minister's predecessor
in the last Budget Session in March stated that two weekly trains are to be
sccelerated 5n this Section within a short time and the speed will be 28 hours?
It that is so; why Has that not been introduced yet? :

The Honourable Dr. John Matthai: My Honourable, friend should 4mow
that & lot has happened between last March and:now.

REPRESENTATION BY ALL-INpis Foop PrEsERvERS’ ASSOCIATION re LoSsEs
SUFFERED DUE T0 DE-cONTROL OF SvGAR

128. *Mr. R. K, Sidhva: (s) Will the Honourable Minister of Agriculture.
please state whether it is & fact thafthe fruit preservation industry has cuffered.
on sccount of the de-control of sugar? o . "

() Is ib a fact that the All-India Food Preservers’ Asgociation hes.mode o,
representation to Government to this effect? .. h S

(c) Are the sugsr mills supplyingssugar to the industry in full quantity ‘after-

* “The Honourable Shri Jairamdsi Doulstram: (a) Yes.
® Yes. - : |

" Thnawee to this question Inid on the table, the questioner not baving put the question

¢
i
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(¢) Government have not received any complaints regarding the quantity of
Bugar suppied by the mills to the industry. Government will gladly inquire
into any specific complaint which is received. The difficulty is not about supply

but the price and is under negotiations between the two industries and Govern-
ment,

CoNTRACT FOR PURCHASE OF FOODSTUFFS FROM ABROAD FOE 1948

29, *Mr. B. K. Sidhva: (&) Will the Honourable Minister of Food please
state the names of firms ete. to whom contracts for purchase of ull kinds of food-
stuffs have been given for 19487

(b) For what products and quantities have these contracts been g:ven?

(c) What was the price of commodities prevailipg in the market at the time
of making the contract?

(d) Was any advantage derived in the matter of prices by soyding represen-
tatives abroad to make purchases in various countries in 19479

"~ (e) If not, do Government still propose to send representatives from Indis
to make such purchases? .

(f) Is it not possible to make purchases either- direct or through Government
or private agencies in other countries?

The Honoursble Shri Jairamdas Doulatram: (a), (b) and (c). The Honourable
Member is presumably referring to the method of purchase of, imported food-
grains. Most exporting countries maintain a rigid control on the export of food-
grains and these are sold by the Government of the exporting country st a price
fixed by them. The question of purchasng these foodgrains through the trade
does not arise as the sales have to be on a Government to Government basis.
We do however sometimes make contracts with individual firms in respect of
-coarse grains and flour purchased by our Supply Mission in U.8.A. and Canada
and small quantities of coarse foodgrains purchased from Ethiopia and Aden.
‘The Honourable Member is presumably referring to these last purchases.
During 1947, we bought 2,600 tons of jowari. The prices paid were not higher
‘than the market prices )

(d) and (e). We have sent representatives abroad to make ceéntracts in
Australia, Argentina and in the Middle East. The Honourable Member is pre-
-sumably not referring to our deals with Argentina and Australia which were on
8 Government to Government bas's, and wheére the deal obviously had to be
‘on the basis of fixed prices. He is presumably referring to our negotiations in
+he Middle Bast where we sent a representative to investigate thespurchase of
grains. Tn these countries the markef prices were very high; indeed too high
for our means. We had jo put a limit on the prices which our representative
could go up to. There is advantage in sending representatives to thesg c_.ountnes
jrrespective of the fact that the market prices may be beyond tl'_la limits pres-
cribed by us, for it may be possible by negotiation to bring prices dewn, by

- offering inducemeyts.in the shape of textiles and the like.

.. (f) Government: 3o ‘entertain offers direct or through Government or private
ageneies, acording to circumstances. . Tf ¥he Honourable Member has any
specific complaing, Government will go into the matbér. _

" “Mr, R K. Bidhvas May I know, Sir, whether a firm offered a lower price
‘than $he one that was aceegat.ed by Government and *hat was not considered? -
: The Honoursble Shri Juiramdas Doulstam: T shall require notice. ' If the
Honourible- Membe? takes any specific complaint, I will go into thi' matter.

Mr, B, K. Sidhva: What was the:pride &xed for the'jownrd irumﬁcﬁﬁx?

The Hondutable Shri Jairamdas Doulatram: T would like to have notice of
" this questiofy. =™ = e T TSP IR |
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Mr, BR. K, Bidhva: My question is what is the price?

Mr. Speaker: Does the Honourable Member refer to (c) of his question.
Clause (c) of the question is specific. He wants to. know- prices of commodities
preveiling in the market at the-time of making the contract.

The Honourable Shri Jairamdas Doulatram: I would require specific trans-
actions for which prices are wanted.

Mr. B. K, Sidhva: I have already stated what is the price of commodities
prevailing in the market at the time of making the contract. ;

The Honourable Shri Jairamdas Doulatram: The price at which we pur-
chased from Ethiopia was Rs. 236 per metric ton plus export quota for 343 yards
of cloth per metric ton and the price at which we purchased from Aden was
Rs. 125 per lopg ton plus export quota for 300 yards of cloth per long ton.

Mr, R. K. Sidhva: This information iz not suﬂicle.ngf

Mr. Speaker: What is the next question I shonﬁ_ég[jke to know.

Mr. B, K. 8idhva: These were not the items that I have asked for. I want-

ed about the price of commodities in the market at the time of making the eon-
tract. :

The Honourable Shri Jairamdas Doulatram: T will supply those particulars.

. Shri Deshbandhu Gupta: May I know, Sir, if Government have considered

the desirability of introducing barter system between Middle East Countries
and India’and exchange iextiles with cereals?

The Honourable Shri Jairamdas Doulatram: Government have not consider-
ed that question in & general way, but oceasions have arsen when we have
negotiated on the basis of barter just as in these two cases. We either give an
export quota or we may actually barter with goods. :

ghri Deshbandhu Gupta: Is.the Honourabl: Minister in charge aware thab
in textile exports some of the exporters here and importers in the Middle East
are making 800 to 400 per cent. profit and that profit would easily go to the
coffers of the country if barter is introduced?

" The Homourable Shri Jairamdas Doulatrafa: T will consider that question.

Prol. N. G, Ranga: Have any results b'ean:%ieved from the representations
made by the Government of India to the F/A.O. to prevent internationa' pro-
fiteering in fhe supply of foodgrains sold to Igdia by various other countries?

The Honoursble Shri Jairamdas Doulatram: There are occasions when we
enter into certain contracts with other exporting countres. It is impossible to
prevent profiteering at Governmental level. We: come to certain terms “:lt}l
them and it may be that they charge us more thafi they need just as we mAay
charge-them more than we need. : ) n

. E ' it 4o

STEAMER COMPANIES CARBYING _J:smn’s INLAND AND" libm:.m Marrs

30. *Mr. B. K. Sidhva: (a) Will the Honoursble Minister of Communica--
Hona please state the name of the sfeather company which currige inland »mn.lls.
end foreign mails by steamers? . Y e S

(b) What are-the rates paid to them for carrying m_nil? T

(c) What was the total amount paid to each company;- separately for this.
purpose, during the year 19471 - L

() Ts there any contract period for carrying tl:is‘_:_nail? e g

{e) Do Government propose )_to congider the grant.-of contracts to Indian
Companies? B

" (f) If not, why not?

D

% -

- - %
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The Honourable Mr. Rafi Ahmed Kidwai: (a) There are several Steamer
Companies which carry mails, inlapd and foreign, by steamers. I lay on the
table of the House a statement (I) giving the names of these Companies and
the routes over which they -carry mails.

(b), (c) and (d). I lay on the table a statement (II) giving the information
asked for. :

() It will be seen from the statement which I have. laid on the table in

reply to part (a) of the question, that some of the Companies which hold con-
tracts are Indian Companies.

{f) Does not arise.

-

/

STATEMENT I !

Showing the name of Steamer Companies which carry mails and the voutes over which they
carry the mails

(1) The Bombay Steam Navigation Coy. Ltd., The Indian Co-operative Navigation and
Trading Coy. Ltd., The Ratnagar Steam Navigation Co. Ltd., (Between Bombay and Goa).
(2) The Rivers Steam Navigation Coy.

Ghzhe Indian General Navigation and Railway Coy., Ltd. (Between Amingeon and Gamari
t). .
(3) The British India Steam Navigation Coy., Ltd. :—
Line No. 5.—<Weekly communication between Bombay and Karachi. .
Line No. 6.—Weekly communication between Karachi and Basrah via Persian Gulf
Ports.
Line No. 7.—Fortnightly communication between Bombey and Durban.
(4) The P. and O. Bteam Navigation Coy. between India and the United Kingdom and
Australia, and other countries touched by the steamers of this Coy.

{5) Non-Contract Steamers of other Companies which are also utilised for the despatch of
Mails from India to Foreign Countries.

PRSI

STATEMENT II

Part (b).— The romuneration payable for the-carriage of mails to the different compa-
nies mentioned is :—  ° A

(1) The B. S. N. Coy., Ltd. 1 °
The I. C. N. & T. Co., Ltd. Ras. 6,000 per month.
The R. 8. N. Coy., Ltd. J

(2) The Rivers 8. N. Co., Ltd. } Rs. 851-4.0 pdr month.
Thel. G. N. & R. Co., Ltd.
{3) The B. L 8. N. Co., Ltd. ... TRas. 46,875 per month for sailing on lines
- . No. 5, 6 & 7. The No. of sailings on

‘these lines is generally less than that
. “preacribed in  the contract on account
: of shortage of steamers and pro-

portouate rebate is recoverable for

5

c " each short sailing.
a»(li}"l“h;a P. & 0. 5. N, Co. .. Accordingfto an arrangement made by the
. ¢ British Post Office with the Peninsular
e - ” and Oriental Steam Navigation Co.. pay-
i ment is madeto the Co. at rates per voyage

based on the average commercial value
per voyage out and home respectively of
Do e the mails conveyed. The total amount
: hus paid to the Co. isshared between Grea$
Bwitain, India, Aden and Burma according
to the weight of mails sent by each country
by the P. & O. 8. N. service. E
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{5) Payment tb Non-contract Steamera is male at tae rates prescribed in Rule 218
+the I. P. O. Rales, viz :—

Letters and Postcard . . . . . .Rs. 1 3 0 perlb
Packets . . . . . . . 0 2 0 perlb
Parcles . . . . . . B 0 1 0 perld
Part (c).—Total amount paid to each Company during 1947 was :—

(I) The B. 8. N. Co., Ltd. ’ -
Tne I. C. N. & T. Coy., Ltd. Rs. 48,000 (for 8 months only as the contrdck
Tue R. S. N. Co., Ltd. is for fair season).

(2) Tue Rivers 8. N. Co., Ltd.
Tae I. G. N. & R. Co., Ltd. Ras. 10,215.

(3) Tae B.I 8.N. Co., Ltd. .. Rs. 5,82,500.

(4) P.d& 0.8.N.Co.—Accounts for the year 1947 have not yet been settled by the
B:itish Post Offize and communizated to the P. & T. Depart:nent. Therefore no
a;:o.m(ﬁ)has yat bezn paid to the British Post Office for 1947, in respect of the

. & 0. Co.
(3) Now.contract Stsamers.—The amounts paid to non-contract Steamers during 1947
are not readily available.
Puart (1)..—Tae pariols of the contract with the various Steamer Companies are as foll

(1) The B. S. N. Coy. Ltd. - \

The I. C. N. & T. Co., Ltd.

The R. 8. N. Coy. Ltd. > S
(2) The Rivers 8. N. Co., Ltd. from 1-4-31 to -34. The agreement still
The I. G. N. & R. Coy., Ltd. continues in force as on notice of its
tormination has been given to them
The agreement can be determined by

- giving 6 calendar months’ notice pre-
viously in writing.
(3) The B.I.8. N. Co., Ltd. .. from 1-10-38 to 30-9-48.
(4) The P. & O. 8. N. Co., Ltd. The contract is with the British Governmens

Mr. R. K. 8idhva: May I know, Sir, how many of these companies are
foreign and how many Indian who would get the benefit df these mails? Al
these particulars are laid on the table. At least I must know all these.

The Honourable Mr. Rafi Ahmed Kidwai: That is already in the state-
ment.

Mr, R. K. Sidhva: The statement is not available.

Mr. Speaker: What the Honourable Member wants is not the names of
these Companies but the number.

The Honourable Mr. Rafi Ahmed Kidwai: The company that carries the
mail to foreign countries is the P. & O. which is a foreign company and also
the steamer that carries the mail in the Egstern Bengal and Assam are foreign
compan’es. >

Mr. ‘R.°K. Sidhva: How many Indi mpanies?

The Honourable Mr. Rafi Ahmed Kidwai: Five of them are Indian Com-

anies.
P Mr. R. K. Sidhva: Are there Indian companies in the same lines where
the foreign companies are running their systems?

The Honourable Mr. Rafi Ahmed Kidwai: No.

OAUSES FOR TATA ATR LiNg PraN® CgASH AT Karaomr RESULTING IN Loss or
ALY, PASSENGERS AND CREW .

81. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Communica-
tions please state the causes for Tata Air Line Plane crash on the 27th D.-sce.m-
ber, 1947 at Karachi at 7-45 p.M. few minutes after taking off from the Dngli
Road Aerodrome which resulted in the death of all passengers-and erew totalling
22? -

) L ]
(b) Was an airworthy certificate given at Bombay declaring the engines fm
sound condition for 24 hours service as required by the rules? X
{c) Did the Government -official et thie =Karachi (Drigh Road) Aerodrome
inspect the plane and did he give an airworthy eertificate before the’ commenoce-

ment of flight as required by the regulations? - -
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(d) Were any enquiries instituted by the Government of India? If so, with
what result? :
(e) Do Government propose to consider the adoption of stringent safefiy
;n;asluf;es in view of the increased patronisation of commercial aviation by
ple?
_ The Honourable Mr, Rafi Ahmed Kidwai: (a) and (d). An investigation
into the causes of the accident is being carried out jointly by the technical

officers of the Government of India and the Pakistan Government but has not
yet been completed.

(b) Yes, Sir.
(c) No inspection was required at Karachi under the regulations.
¢ (e) Stringent safety measures are already in force under the Regulations.

Shri H. V. Kamath: Was any sabotage suspected, as was reported in certain
papers ?

The Honourable Mr, Rafi Ahmed Kidwai: No, Sir.

Mr. B. K. Sidhva: Why is there this delay in the inquiry? It is now more
than five weeks that it took place.

:'!ﬂle Honourable Mr. Rafi Ahmed Kidwai: The Honourable Member will
realise that there is no survivor of that accident and therefore the inquiry is
naturally made more difficult. ' -

Prof, N. G, BRanga: Is it o fact that the pilot of any aeroplane is nob
expected to know anything about the condition of the engine and has to depend
on the certificate given by the ground engineers?

The Honourable Mr. Rafl Ahmed Kidwai: That is true, Sir.

Prof. N. G. Ranga: What is the guarantee that these certificates are accu-
rate and that the engines are sound so that the lives of the pilot and the
passengers are safe?

The Honourable Mr. Rafi Ahmed Kidwai: If the Honourable Member will
eompare the number of accidents in this country with t}}ose in other countries,
he will realise that we are more stringent in our measures than others.

Mr. R. K. Sidhva: Was an airworthy certificate given at Karachi before
the plane took off?

The Honourable Mr. Rafi Ahmed Kidwai: That was not necessary because
a safety certificate is issued for 24 hours and. this certificate had heen issued
at Bombay.

Seth Govinddas: In addition to that certificate, will Government consider
the advisability of having a. certificate from the pilot after inspection of the
engine before he starts the plane?

The Honourable Mr. Rafi Ahmed Kidwdl: Pilots for their own safety have
to make sure that the engine is in working order.
Mr. BR. K. Sidhva: Is it a fact that the following rule prevails in regard
%o all aircraft operated by Tata’s, that it is inspected under Government regu-
1ations and a certificate of airworthiness is given .af the commencement of every
flight? May 1 know why this certificate was not taken af Karachi?
" 7he Honourable Mr. Rafi Ahmed Kidwai: I said that it was not necessary
because & 24 hours’ certificate was issued at Bombay and the accident happen-
+ed on the return flight. )
Mz, R. K, Sidhva: Then what is the meaning of “every flight’’?
The Honourable Mr. Rafi Ahmed Kidwai: That question should be address-
od to Tata’s. : '

*
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AoTION BY GOVEENMENT OF INDIA OF AN ACCIDENT T0 AN I, N. A. PLANE AT DRicH
Roap AERODROME, KARACHI

32, *Mr, R. K. Sidhva: (a) Will the Honourable Minister of Communica-
tions please state whether it is a fact that the President of the Feéderation of
Passengers Association for India made a reference to the Director, Civil Avi-
ation, Government of India on the 20th April, 1947 drawing his attention to an
accident to an I.N.A. Plone at Karachi (Drigh Road) on the 15th April, 1947
immediately after she was taking off?

(b) Ts it a fact that while taking off she dashed against the railing on the
ground due to the brake not working? - .

(c) Is it & fact that passengers were made to alight from the said plane and
were boarded in a plane which arrived from Delhi siter six hours?

(d) What was the cause of this nccident and was an airworthy certificate-
given by theeofficials concerned at the Aerodrome at Drigh Road?

(e) Were all parts of the engines including the brake thoroughly examined.
and inspected before the plane took off? If so, by whom amid nt what time?

(f) Is it a fact that notwithstanding & reminder from {he President of the
Federation of Passengers Association for India, the Director, Civil Aviation
did not reply to his letter? If so, why?

The Honourable Mr. Rafi Ahmed EKidwai: (a) and (b). Yes, Sir.

(¢} Another plane was despatched iminediately from Delhi to pick up the-
passengers.

(d) and (e). The accident was attributed to defective manufacture in the-
braking systern. The daily certifieate of safety prescribed in the Aireraft Rules
was issued ofter proper inspection of the aireraft by two competent engineers,
before it departed fromi Delhi.  As this certifiente had wvalidity for 24 hours,
the aircraft was not re-inspected prior to its departure from Karachi on the
return journey. '

()T understand that the letters of the President of the Federation of Passen-
gers Associntion for Tndia were duly replied tg by the Director General of Civil
Aviation in Tndia. e

Mr. R. K. Sidhva: As President of that Association I know it was uob
replied to. Will the Honourable Minister make further inguiries?

The Honourable Mr. Rafl Ahmed Kidwai: ¥ understood from the Director
General of,Ciwil Aviation that it was answered. Tf the Honourable Member
wants I can confront him with that officer.

Mr R. K. Sidhva: Is it o fact thed a reminder was sent by the President

The Honourable Mr., Rafi Ahmed Kidwai: That is true, Sir.

PRICES FIXED BY PROVINCES AND BASIC IMPORT AND EXPORT QUOTAS OF PADDY
Riom, ATTA, ETC., FOR DEFICIT UNITS DURING 1948.

33. *Shri Basanta Eumar Das: Will the Honourable Min:ster of Food be
pleased to state:

(a) what prices have been fixed by different Provincial Governments for
paddy, rice, atta. flour, jowar and bajra:

(b) what besic exporb qunt&s and caili.ng import quotas have been fixed for
different surplus and deficit unite respectively for the year 1943; and

(¢) which Provincisl Governments have decided to put barley and gram.
under control?

The Honourable Bhri Jairamdas Doulatram: (a) and (b). Statements :.on-
taining the information are laid on the table of the House.

(c) A statement showing the position is laid on the table of the House.
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Showing the basic export and ceiling import quotas for 1948 :—

cP .

Eastern Btates
Punjab States

OONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [30TE JAN, 1048

STATEMENT II

Basic Export quota
50
- 150
110
60
25

BTATEMENT III

(in ’000 tons)

Ceiling import Quots

Madras - %00-
Bombay 475
U.P. 126
West Bengal . 200
Bihar . . 102
East Punjab - 120
Travancore 260
Cochin . 95
Mysore . 76

Showing the position vegarding cohtrol over pmze and movement of gram and Barley

Provinces Gram Barley
Prices Movement Prices Movement
L East Punjeb Controlled Controlled No control Controlled.
2, U: P. . No. Control Do. Do. Do.
8. Bihar Do. Do. . Do.
4. Bombay Do. Do. No control ex- Do.
cept in rationed
areas of Bomkbay,
Poona, Ahmedabad
and Bholapur.
5. C.P. Do. Do. No Control No control.
6. Madras Do. No control . . Do. Do.
7. Orissa . Controlled Controlied Do. Do.
8. Weat Bengal Control to be removed shortly. Do. Controlled.
#. Assam . Controlled Controlied . Do. No control.
10. Ajmer Do. Controiled but Controlled Controlled,
contemplate
removing con-
trol.
11. Coorg No control Controlled No control No control.
12, Delhi Do. . No control Controlled Controlled.

YEAR BY PRODUCTION FOR LAST TEN YEARS IN TITAGARH PAPER MILLS AND INDIA
ParER Purr COMPANIES

84, *Shr] Lakshminarayan Sahu: Will the Honourable Minister of Industry

and Bupply be pleased to state the
jen years in (i) the Titagarh Paper Mills Company Limited and (ii) the

Paper Pulp Company Limited?
The Honourable Dr. Syama Prasad Mookerjee: Iroduction figures are avail-
able only from 1943 and are as follows:

1943
1944
1945
1846

1947 (only

up;oﬁ'w.vunbwu ..

productions from year to year for the lasé

Iudia

Titagarh PAPST ot con Fid.
. Tona Tons
32,177 8,461
. . 31,012 8,494
. . . 33,237 8,236
e e e e 82,720 8,717
| 22,208 3,880,
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Beth GQovinddas: Is it a fact that the prodnction of Ti ur Mille would
Jave been much more but for continuous strikes? tagh v

The Honourable Dr. Syama Prasad Mookerjee: That is one of the reasons.

Prof. N. @, Ranga: What are the other reasons for this drastic fall in
production ?

The Honourable Dr. Syama Prasad Mookerjee: Shortage of raw materiale
and chemieals and transport difficultiés.

Prof. N. @. Ranga: Are Government doing®anything to help it to incresse
_production ¥ :

The Honourable Dr. Syama Prasad erjee: We are doing what we
can. e

Shri Rohini Kumar Chandhuri: Why has the production of this India
Paper Pulp Company been decreasing in the last few years?

The Honourable Dr. Syama Prasad Mookerjes: The safne reasons,—short-
age of raw materials and chemicals, labour shortage, ard in some cases shortage
-of transport. ' B

Diwan Chaman Lall: What steps have been taken to remedy the shorhp
of raw materials?

The Honourable Dr. Syama Prasad Mookerjee: We are trying to supply
as far as possible.

CoMMODITIES DE-OONTROLLED AND THRIR PRIURS BR FORE AND ON 10TH
Janvary, 1948, ‘

. 85. *Diwan Ohaman Lall: Will the Honourable Minister of Indusiry and
‘Bupply be pleased to state: _
(n) the commodities over which control has been lifted; and
(b) what the control prices of those commodities were before decontrel and
‘what their prices were on the 10th January, 1948?
. The Honourable Dr. Syama Prasad Mookerjes: (a) A statement showing
the commodities with which the Ministry of Industry and Supply is concerned
snd over which control has been lifted is placed on the table of the House.

(b) The information is being collected and will be laid on the table of the
House as soon as possible. .

STATEMENT

~ 1. Uommodities over which controls were withdrawn prior to 30th September 1946 or
which lapsed on that date.

Machine tools, Ferro-Alloys, Cinematograph films, Imported ineer Stores, Non-Ferrcos
Metals, Brass and Copper Utensils, Alummium Utensils, Drugs an Pharmaceuticals, Bleach-
ing Powder and Chloride, Rubber, Cement, Wattle Bark and Wattle Extract, Timber, Cycle
tyres and tubes, Motor car and Motor cycle tyres and tabes, Giant tyres and tubes, Ensential
storea for Jute Industry, Starch, Misc. articles for Textiles Industry, Dyes and Chemicals
for Cotton Textiles, ydm-Su]thu of Soda, Wireless Sets, Cotton (Foreign and Indian),
.Matches, Sulphuric Aed, Sulp of Alumi Ci t Oil and Copra and various
Consumer Goods,

2, Commodities over which controls were withdrawn after J0th September 1946

a) Control over consumiption of Newsprint for printing newspapers and iodicals which
%} published at regular intervals of, not more than ane month, -wu.-Iiﬂedp-flt.::-ﬂl Ird. April

(b) Control over Cotton cloth and yarn was lifted me_'m:' January 1948,

- Seth Govinddas: Ts it a fact that after decontrol there. has been a fall in
fa'the price ‘of every commodity? Will Government therefore-lift eontrols on
other materials? Japns R R Y T L I A e
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. The Honourable Dr. Syama Prasad Mookerjee: Conwrol now continues only
In respect of four or five items,—paper, iron and steel und coal (so far as my
Ministry is concerned); petrol, kerosene and 1uica (so far as the Ministry of
Works, Mines and Power is concerned); and spare parts of vehicles (so far as
the Ministry of Transport is concerned).

Seth Govinddas: Is there any poss.bility of contros being removed in the
near future over articles with which the licuourabie Alin ster is conecerned?

The Honourable Dr. Sya.ma Prasad Mookerjee: 1 am cousidering about
paper: I have already taken that up.

Shri Raj Krishna Bose: What are the difficultics that the Ministry anti-
cipates, if iron and steel are decontrolled?

The Honourable Dr. Syama Prasad Mookerjee: The main difficulty is
shortage of production.

Diwan Chaman Lall: May 1 ask, Sir, whether it is correct that decontrol
has resulted in the dropping of prices of sugar:

The Honourable Dr. Syama Prasad Mookerjee: 1t is u debatable proposi-
tion.

Seth Govinddas: Is it not a fact, Sir, that the prices of all articles have
fallen considerably after decontrol; if the present prices are compared with
the prices prevailing before. decontrol in black market?

The Honourable Dr. Syama Prasad Mookerjee: The Honourable Member's
question shows that it is a debatable point.

Shri Deshbandhu Gupta: When do Government propose to remove control
on white printing paper? .

The Honourable Dr. Syama Prasad Mookerjee: 1 caunot disclose the date;
I do not want to encourage speculation. .

.

SELEOTION AND DECISION r¢ NATIONALISATION OF INDUSTRIES.

86. *Diwan Chaman Lall: Will the Honourable Minister of Industry and
Bupply be pleased to state:

(8) whether any decisions have been taken to implement the policy of the
nationalisation of certain industries; and

(b) whether any particular industries have been selected for unationalisation
within the next five years, and if so, what?

The Honourable Dr. Syama Prasad Mookerjee: (a) and (b). The question
of nationalisation of industries was discussed at the Industries Conference held
in December, 1947, and a copy of the Resolution adopted by that Conference
is 1aid on the table of the House. The recommendat'on made by the Confer-
ence is under consideration and Government hope to make an announcement
on the subject shortly.

_—q—“
RESOLUTION.

This Conference recommends to Government that while enunciating their national policy
of industrial development, the following aspects among others, should be kept in view :—
(1) The need for an equitable distribution of the country’s wealth and production lesd-
ing to rapid improvement of the standard of living dand comfort of the masses
of the Indian people, based on social justice.

(2) The noed for the fullest utilisation of the country’s resources without allowing
wealth to accumulate in the hands of a section of the people.

Ths need for central planning, co-ordination and direction 80 as to obtain maxi
* @ efficiency and output, a fsir and reasonable distribution of the industries tl\nﬁ
¢ out the coun n relstion to the poteitialities of each area, and also t.o. deter-

try i
mine o fals basis of wages snd
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{4) The division of industries into thres broad categories :—
(2) Industries which should be under-State ownership and management.

(b) Industries which may be jointly owned and managed by the State and private
enterprise.

(c) Industries owned and managed™by private enterprise.
In aelectmg t.he industries as aforesaid, which will be reviewed from time“to time, ths

tions will be the country’s basis ic and def requir ts on ths
one hand aud the possibility of quick and efficient production on the other.

DEO1sIoN re NATIONLISATION OF MATCH AND ToBACCO MANUFACTURING INDUSTRIES

87. *Diwan Chaman Lall: Will the Honourable Minister of Industry and
Supply be pleased to state:

(a) whether any decision has been taken to take over the ownership and
effect nationalisation of the match manufacturing industry and the tobaeco-
manufacturing industry which are generally forexgn-ov%gd industries; and

(b) the sum that will be required for the purpose of ﬁch acquisition? .

The Honourable Dr. Syama Prasad Mookerjee: (a) No, Sir.

(b) Does not arise.

Diwan Chaman Lall: May I ask, Sir, why the policy of nationalisation of
certain industries, which are foreign-owned and which if taken over would re-

sult in the liquidation of large foreign concerns, has not yet been considered by
Government?

The Honourable Dr. Syama Prasad Mookerjee: So far as the match indus-
try is concerned, it is not all foreign-owned. There are a number of small
factories which are Indian-owned.

Diwan Ohaman Lall: May I know whether it is a fact ti]at 2 major portion-
of the industry is controlled by the Western India Match Company?

The Honourable Dr. Syama Prasad Mookerjee: The Western India Match
Company has five factories in India. Till about the end of 1946 it used to
produce about 75 to 80 per cent. of the total production of matches in the
country; but since 1947 onwards it accounts for only about 50 to 55 per cent.
of the total production and Ind.an factories have been set up which are produc-
ing nearly 45 per cent. )

Diwan Oh&mm Lall: May 1 ask whether the Honourable Minister is aware-
that even Indian companies which are producing matches have to depend upon
the Western India Match Company's principals for any machinery or spare
parts that they want and whether there is any close l'aison between these-
Indian companies and Western India Match Company?

The Honourable Dr. Syama Prasad Mookerjee: They have to depend upow
the Western India Match Company to a certain extent, but we are quite pre--
pared to help them.

Diwan Chaman Lall: Is it not a fact, Sir, that the supply of machinery-
is a complete monopoly' of the Western Indis Match Company’s principals?

_The Homourable Dr. Syama Prasad Mookerjee: I cannot say definitely.

Diwan Ohaman Lall: With fegard to tobacco, is it not a fact that the major-
portion of the industry is foreign- -owned !

‘he Momoursble Dr. Syama Prasad Mookerjes: That too I do not know,.

.
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Diwan Chaman Lall: May I ask whether it is a fact, Sir, that a very large-
amount of revenue would accrue to the Government if these two industries were
taken over by Government?

) The Honou:rable Dr. Syama Prasad Mopkerjee: 1f the Honourable Member
gives me details, of which he is apparently fully aware, I shall certainly con-
sider them. )

Shri H. V. Kamath: Sir, what are the total number of matech making, I
.mean, match manufacturing factories in India?

The Honourable Dr. Syama Prasad Mookerjee: There are five fictories
under the Western India Match Company and there are about 160 small fac-
+ tories which are mostly_controlled by Indians.

“CAUSES FOR LATE ARRIVAL AT CALOUTTA OF DOWN AssaM MATL FROM AMINGAON,
EAST PARISTAN B

38. *Shri Rohini Kumar. Chaudhuri: (a) Will the Honourable Minister of
Railways be pleased to state whether it is a fact that the Down Assam Mail
which left Amingaon on the evening of the 8th January 1948, reached Calcutta
on the night of the 10th January 1948, i.e. 32 hours after the scheduled fime
of arrival? If so, why?

(b) Is it a fact that the said Mail Train was not allowed to proceed to Cal-
cutta and was taken back to Parbatipur from Chundanga Station, by the
Pakistan Railway Authorities on the 9th January 1948?

(c) Is it a fact that most of the passengers in this train wers people cf the
Indian Dominion and that they were not allowed to cross the Pakistan Bound-
-ary because of quarrels between the employees of the Indian and Pakistan
Railways in Pakistan Area?

(d) What are the circumstances under which the delay in the movement of
the aforesaid train was caused and what steps were taken by Government to
-ensure the safety of the passengers?

(e) For how many days was booking from Assam to Calcutta and vice versa
“by the Assam Mail stopped in the 2nd week of January 1948?

The Honourable Dr. John Matthai: (a) The Down Assan Mail which lefs
Amingaon on the evening of the 8th January, 1948 did not reach East Indian
Railwav as it was terminated by the BEastern Bengal Railway within their
jurisdiction. Probably pdssengers of this train availed themselves of the Assam
‘Maii next day which reached Calcutta six hours four minutes late.< .

(b) and (c). Government have no information,

(d) As already stated the train was not received by the Fast Indian Rail-
way. The reason was that the train staff of Eastern Bengal Railway refused
4o work the train into the Indian Dominion on that day. A police force as
well as Railway Protection Police were immediately sent out who have been
escorting all trains between Ranaghat and Sealdah since then.

(e) Booking from Caleutta to Assam and vice versa waé pot stopped at any
4ime.
Shri Rohini Eumar Changhuri: Fas the Government called for any infor-
mation with regard to (b) and (c)? y

The Honourable Dr. John Matthai: We have tried to get information, but
we have not been.able to get information of a sufﬁciently'ﬁgﬁm'ge_‘ or. dgf-s}éled
et B ' i he, fact that through tickets ate

Shri Rohini Eumar Chaudhuri: ATI}_‘_‘v@W‘of the, fact that through tickets are
jesued by East Indian Railway for™journey by ‘Bastern :Bengat::ﬂmag:;j@nd
wice versa, do Government propose to take any steps to ensure the safety oft

-the passengers?
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- 'The Honourable Dr. John Matthai: Well, so far as we are eoncerned, with-
id our jurisdiction, as I have already said, we have arranged for all trains
between Frontier stat'ons and Sealdah to be escorted.

Shri Rohini Kumar Chaudhuri: Do I understand that it is not the concern
of the Government as to what happens to the passengers belongng to the
Dominion of India buf have to pass through the Pakistan area?

The Honourable Dr. John Matthai: It is verv much our concern and we
are doing all that we can. But vou have got to make allowance for the fachk
that within Pakistan area our right to intervene is limited.

Shri Rohini Kumar Chaudhuri: The Honourable Minidter said that he i§
doing what he can; what steps has the Government actually taken?

The Honourable Dr. John Matthai: Well. as a matter of fact, ever since
this unfortunate incident took place on the 9th January, thers has been mo
interruptioff of service at all and we have been running these trains throngh.
8o, I think, the position to that extent is satisfactory. B

Shri Rohini Kumar Chaudhuri: Has the Goweimment of India stationed
any officer either in Parbatipur or anywhere near the frontier to look after the
safety of the Dominion passengers?

The Honourable Dr. John Matthai: That is a suggestion which T am pre-
pared to consider.

CONSTRUCTION OF PROPOSED RATLwWAY Line LiNEING BIHAR WITH ASSAM.

80. *Shri Upendra Nath Barman: (a) Will the Honourable Minister of Rail-
ways be pleased to state when Government propose to start the actual conetrue-
tion of the proposad Railway line linking Bihar with Assam?

(b) What i the estimated time by which regular traffic can be expected to
commence by the said link? )

(o) Have Government taken into account the heavy transit of goods over
this link and salso the strategic nature of this link? '
(d) If so, do Government propose to make & statement regarding the same?
The Honourable Dr. John Matthai: (a) The construetion work on. the pro-
posed railway line linking Bihar and Assam has already commenced.
(b} Regular traffic by the said link is expected to commence in ahout 2 vears
time’ ’
(e) Yes. .

(d) THe principal commodities which will be carried by this link *are
jute, tea, hides and skins from Assam, and salt, iron, steel, munures, cottom
piece-goods and general goods in the reverse direction. Moderately large move-
ments of grains and pulses, jagree, sugar. wheat and wheat products are also
expected. The construction of the link cannot, however, be jugtified on purely
finaneinl grounds hut it is an absolute necessity both strategieally and adminis-
tratively.

g8hri Upendra Nsth Barman: Will the Honourable Minister kindly xay hy
what date the conversion of the narrow pauge into-meter gauge from Kishan-
ganj to Siliguri be completed and the track made fit for traffie?

The Homourable Dr., John Matthai: The whole scheme is expected to be
completed in about two vears’ time; the conversion portion will take probably
A year. .

Shri Upendra Nath Barman: May I know Bir, when the construction of
bridges over Tista and Torsa will be completed? ) v

The Honourable Dr. John Matthai: That of course is the most difficult part
of the work. But. as T said, the whole of the scheme. including the conversien

- of the line from Kishanganj to Biliguri will be completed in iwo years.
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. Shri Upendra Nath Barmsn: Wil Government kindly consider the desir-

_#bility of constructing two major bridges over Tista and Torsa so that in future

&road gauge line may be laid?

'I.?ie Honourable Dr. John Matthai: That is a matter which I would have
ta discuss with my cxpert advisers. Tt ig likely to affect the financial commib-
ments involved. ) )

Sh:ri_ Upendra Nath Barman: May [ know thut during these two years—
that is before the line is fit for proper communication and for traffic—whaé
arrangements Govermment will make for the transport of material from the

oars and from Assam so that they may be led to other parts of the Indian
Union?

The Honourable Dr. John Matthai: Pondiug the construction of this line,
the present arrangernents will have to stand. :

Shri Upendra Nath Barman: I inean what arrangoments have been made
by Government for goods traffic? *

~ The Honourable Dr. John Matthai: [t is not possihle to make any arrange-
ments until the new line is completed. :

&bri Rohini Kumar Chaudhuri: What is the difference in the hours of travel
by this route?

The Honourable Dr. John Matthai: 1 cannot give the exact time. It will
be a longer route.

CONSTRUCTION OF ADDITIONAL STATIONS ON B. N. RA1LwaY v CUTTACK DISTRIOT.

40, *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of Rail-
ways be pleased to state whether Government propose to open several new
sfations on the Bengal Nagpur Railway in the Cuttack district in view of the
glpid industrialisation of that district and the starting of new businoss ernecerns

ere? )

{b) Do Government propose to open stations or sub-stations on cither side
of every railway bridge? ’
. {c) Do Government propose to make a survey of the Beugal Nagpur Rail-
way in the Cuttack district and see where such stations may be immediately
qpened? .

(d) Do Government propose to open such stations on both “sides of the
fivers the Brahmani, the Baitarni and the Bisuga?

The Honourable Dr. John Matthai: (a) to (d). Government have no such
proposals under examination. The matter will however he referrod fo the
Bailway Administration for investigation.

CéMPULSORY KNOWLEDGE OF DEVANAGRI AXD URDU SORIPTS FOR PoSTAL EMPLOYEES
IN VIEW OF PUBLIO INTERESTS. -«

41, *Shri Gokulbhai Danlatram Bhatt: Will the Honourable Minister of
Chmmunications be pleased ‘to state:

{a) whether Delhi Post Office clerks are duty bound to deeipher Devanagari
script; : . :

(b) if the snswer to part (a) above be in the affirmative, why the Sub-Post-
master, Mori Gate Post Office (Delhi) stated that his office had no-clerk knowing
Hindi i.e. for deciphering Devanagari script, (vide correspondence between the
fecretary Bharat Publication Limited and the Sub-Postmaster _published in
fhe Hindustan of Delhi, dated the 23rd Deetember, 1947) and why he further
itated that Hindi was not declared the language of the State (Rashtra Bbasha);
and ’
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(¢) if the reply to part (8) above b in the negative, whether Government
propose to enjoin on the postaliclerks of Delhi in particular and upper Indis in
general to learn both the seripts—Devanagari and Urdu?

The Honourable Mr., Rafi Ahmed Kidwai: (n) No, unless they are conver-
sant with Davanagari seript.

{b) Does not arise.

(e) Rules of the P. snd L. Depurtinent require that s Post Office clerk
should have working knowledge of one local Indian language, for Delhi, Urdu
script is the only recogniscd official seript. There are, however, some clerks
in post offices in Delhi who know Hindi, and steps have been taken to include
at least one Hindi-knowing official among the stafi of every post office in Delhi.
Government trust that the public will not be inconvenienced in future.

Seth Govinddas: May I know whbo has recognised the Urdu script as the
only recognised official seript for Delhi?

The Homourable Mr., Rafi Ahmed Kidwai: T do not know, uunless it is the
Civil Authorities! ) )

Shri Deshbandhu @upta: Is the Honowable Minister sware of the fach
that the Advisory Codnecil to the Chief Commissioner, Delhi, had
resolution more than two months back recommendin
the additional official langauge for the provinee ! )

The Honourable Mr. Rafi Ahmed Kidwai: I cun inform the House $hat the
case aroge out of the presentation of a registered letter addressed in Hindi, and
it was not accepted by a certain clerk. That case was brought to the notice
of the Postmaster-General in Delhi on the 10th December and within thres
days that clerk was removed and a Hindi-knowing clerk was placed at every
post office and instructions were isaued that all the clerks should be taughf
Hindi as well.

Shri Deshbandhu Gupta: May I ask the Honourable Minister that in view
of the fact that a resolution was passed by the Ch'ef Commissioner’'s Advisory
Council recognising Hindi as an additional official language, whether he wi
circularise all the post offices to make arrangements and see that all clerks deal-
ing with mails must know both Urdu and Hindi?

The Honourable Mr. Rafl Ahmed Kidwai: If the Honourable Member sends

me o copy of that vesolution I will do ik. But steps have slready been taken
snd no cirgular is necessary. -

Shri Deghbandhu Gupta: Will the Honourable Minister refer to the Home
Ministry for getting a eopy of the resolution?

Mr. Speaker: Order, order.

Shri H. V. Eamath: The Honourable Minister has stated that Urdu is the
only script for the post office clerks in Delhi?

The Honourable My. Rafl Ahmed Kidwai: T did not say that.

Shri H. V. Eamath: Is the post office clerk to be familiar only with his
own script?

Mr. Speaker: Will the Honourable Member resame his seat?
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Shri Gokuibhai Daulatram Bhatt: You have just informed us that every
post office wll have a Hindi-knowing clerk. "Ia*it meant that there wil] be
only one elerk knowing Hindi in Devanagari script in each post office?
S S 2 08 e e 2 9 aaT gy e e
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The Honourable Mr. Rafi Ahmed Kidwai: I have just mentioned that all
clerks in post offices will also be Hindi-knowing.

TRANSFERRED STARRED QUESTIONS AND ANSWERSt.

(a) OBAL ANSWERS
Mr. Speaker: The House will now proceed with the preyious day’s
‘questions,
Per1oD OF VACATIONS PO FEDEBAL COURT OF INDIA AND CENTRALLY ADMDNIS
TERED AND STATE AIDED COLLEGES.
9. *B. B. Lala Raj KEanwar: Will the Honourable Minister of Home Affairs
be pleased to state:

(8) for what length of period the following institutions are generally cloged
for the anuual long vacation (i) Federal Court of Indis, (ii) Colleges under the
administrative and financial control of the Central Government; and

(b) whether Government propose to reduce the period of long vacation in
the public interest?

The Honourable Sardar Vallabhbhai Patel: (a) (i) Four months.

(i) About two menths, Delhi Polytechnic School is the only institution of
this description.

(b) The Honourable the Chief Justice is prepared to consider the question
of revising the period of vacation of the Federal Court when the volume of wark
justifies such revision. The vacation in the Delbhi Polytechnic is not longer
than that in other similar institutions.

Appornraents Caravivg Satantes of RUPEES THRER THOUSAND OR MORE PER
MENSEM UNDER CENTBAL .

10. *R. B. Lala Raj Kanwar: Will the Honourable Minister of Home Affaira
be pleased to state the appointments under the Central Government which
carry a salary of Rs. 8,000 and over per mensem mentioning tht selary fixed
in each case?

The Honourable Bardar Vallabhbhai Patel: A statement! containing the
required information is laid on the table of the House.

Seth Govinddas: As the Pay Commission has recommended that the highest
pay suitable for India should not be more than Rs. 2,000, will the Honourable
the Home Minister see that notices are given to those officials who are getting
more than Rs. 3,0007 That if they do not accept less pay, their services should
he terminated.

The Honourable BSardar Vallabhbhaj Patel: It cannot be done because
most of them are guaranteed and protected services in regard to whom we have
given guarantees to the Secretary of Btate. Until this’list of guaranteed officers
is exhausted. we will have to pgy them these salaries.

8Seth Govinddas; Will the Government see that in future no officer is
appointed who is getting more than Rs. 3,000 pay?

+The ting of the A bly fixed for the 20th Jan , 1948, having been cancelled, the

Btarred Queatiarnns for that day were token up to-day after the questions put down for the dsy
wwers disposed of.

Not printed in these debates. A copy plaselin ths Lihrary of she Honie—Ed. of D
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The Honourable Sardar Vallabhbl_lai Patel: In future, no new recruit \Vili
be appointed on more than #s. 8,000. But if the old officers were getting
Rs. 3,000 and new ones would be entitled to get Rs. 3,000 according to thei®
scale under the guarantee, they are bound to be given that pay.

Shri B. Das: Has any official drawing Rs. 3,000 and above in the L.CgS.
volunteered to surrender any portion of his pay after 15th August 1047?

The Honourable Sardar Vallabhbhai Patel: If he voluntarily surrenders,
then his surrender will be accepted. .

Shri B. Das: Has any official of the I.C.S. drawing above Rs. 3,000 sur-
rendered that portion of his salary?

The Honourable Sardar Vallabhbhai Patel: Well, so far no one has report-
ed to us any such instance. If the Honourable Member has any such infor-
mation, we will be willing to accept it.

Dr. B. Pattabhi Sitaramayya: Will the Home Mnistry be pleased to use
its influence in persuading officers drawing over Rs. 3,000 to make this voluntary
sacrifice in view of the great rise in the scales of pay of the lower officers?

The Honourable Sardar Vallabhbhai Patel: After giving the guarantee it
is not possible for the Home Minister to exercise any good offices over the
people to whom a guarantee has heen given. It’is left to the officer himself.

Dr. B. Pattabhi Sitaramayya: I am not suggesting an infraction of duty..

Mr. Speaker: It is all right.

NuUMBER OF OFFIORRS AND SOLDIERS OPTED TO INDIA LEFT IN PAR®STAN.

11. *Mr. R, K. Sidhva: Will the Honourable Minister of Defence pleasa
state :

(8) whether the troops, who opted from Pakistan to India, have now all
come over to India;

(b) if not, how many soldiers and officers have actually arrived in India and
how many still remain behind; -

(c) the number of soldiers and officers who opted out to India; and

(d) the reasons for the delay in their transfer to the Dominion of India?

The Homourable Sardar Baldev Singh: (a) No, Sir, as there are still a few
in transit and some on duty in connection with the evacuation of refugees.

(b) and (c). Separate-statistics are not readily available showing the total
number of nfilitary personnel who were stationed in Pakistan at the time they
opted for service in India. Figures of Indian military personnel still in Pakis-
tan are being collected and will be laid on the table of the House shortly.

(d) The transfer of personnel has been continuous and its pace has been
determined mainly by the transport facilities available.

Mr. R. K, ﬂ!dhvt: May I know what is the menning of ‘“few” which e
Honourable Minister has ssid in reply to (a)?

The Honourable Sardar Baldev Singh: T think there is » small number of
military personnel in Pakistan. According to the information available, T think
the number of regular troops is approximately six companies, that is 1}
battal'ons. R

Moxnrory Gra¥Ts T0 DELEI BRANOH OF HINDUSTAN S0OUT ASSOOIATION.

‘13, *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Education
please state whether it is a fact that in reply to a supplementary question
raised on starred question No. 557 agked on 8rd December, 1947, it was statad
that the application of the Delhi Branch of the Hindustan Scout Association
for a grant waa receiving attention?

7 (®) Tf 50, has the application been considered and the grant passed?
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(¢) If so, what is the amount of the grant?

(d) Do the Government of India pny annual grant to the All India Hindustan
Seout Association (Allahabad)? o

(e) If so, what amount?

(f) I not, have Government at any sime received application frora them for
such a grant?

(g) What is the amount of grant given to the Boy Scout Association in
Delhi and its all India organization?

(b) Ts it a fact that the Hindustan Scout Aseociation was started by Indian
Jeaders and the Boy Scout Association by foreigners?
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The Honourable Maulana Abul Kalam Azad: (a), (b) and (¢c) When I said,
Sjr, that the question of s grant-in-aid to the Hindustan Scout* Association
was under consideration I meant the applieation of the central organisation of
the Association.

The Delhi Branch of the Association eomes within the purview of the Local
Administration and is in recepit of a grant of Re. 400 from the Delhi Adminis-
tration.

(d), (e) and (f) The application of the Central organisution of the Hindustan

[cout Associat'on for a grant has been considered and subject to theé vote of
the Assembly a sum of Rs. 15,000 has been provided in the budget for 1948-49.
{g) The Delhi Branch of the Boy Scouts Association is in receipt of o grant
of Rs. 2,700 from the Local Administration. The Ceptral organisation of the
Boy Scouts Association receives s grant of Rs. 15,000 from the Government
of India. . :
. {h) The answer is in the affrmative, but eminent Indians are also associated
with the latter.
In view of the changed circumstances however, I think that it would- be
better if both these organisations were to amalgamate. T hope the offies bearers
concerned will consider this suggestion.
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Mr. B. K. Sidhva: You have stated that the Delbi Branch of the Hindu-
stan Sconts Assaciation is in reeeipt of o grant of Hs. 400 from the Loea}
Administration.  The Boy Scoufs Assogiation has been granted Rs. 2,700. 1

would Tike to know why the Hinduosian Sconis Association has heen given =
relatively lesser amonnt?
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The Honourable Maulana Abul Kalam Azad: You may put this questiop
to the Delhi Administration. The grant which the Delhi Lranch of the Assp-
ciation receives has been sanctioned by the Local Administration. The
ernment of Indin is not concerncd in the matter. There is no doubt that thexe
is difference between the mmnounts of the ments-in-aid that have been allotted
to these Associations. it )
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Shri Deshbandu Gupta:

Will the Honouwrshle Minister please issue neces-
sary instructions to the Delhi Adrainistration that the mnount of grant to the
Delhi Ascocintion may he raised ta Re 27007

: -2 e S gy gy ol 1 Ol B Uy iy
The Honourable Meulana Abul Ealam Asad: This is being considered.
ot U0 o FTHA : AT TAT ATEA TZ TN AFA 6 AT TS
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Shri H. V. Eamath: Will the Honowuble Minister please siate if the (i
Quides nlen form parb of the Boy Boouts Association?

v
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The Honourable Maulana Abul Kalam Azad:
o oyt e At & -2 e 0 T R
£ conntry oS g3 peg] (3t GUpoin w! - 2 ¢l S allegiance king
| K - &Pl
Mr. R. K.

Sidhva: Ts it a faci that the Boy Seouts Association owe elr
sllogiahce to the King and the Hindustan Scouts Asgocistion to the countxyl?
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1 cannot ray this.
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. The ‘Honourable Maulana Abul Kalam Azad: Any way, so far as the alle-
giance to the King is concerned, that also still applies to the Indian Dominion.
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Mr. R. K Sidhva: Ts it not a fact that even up till now the Boy Scoute

Assoc’ation owe their allegiance to the King and the Hindustan Scouts Asso-
giation to the country?
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The Honourabje Maulana Abul Ealam Azad: | have just stated that these
arganisations were started under the circumstunces existng in the past and
we should now eodeavonr thi bhoth these should be amalgamated.
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Seth Govinddas: I- the Honourable Minister awar: of the fset that )
tar g5 the Delhi Administration is concemed, all questions relating thereto are

a¥ked in the floor of this House and $he responsibility for answering them
devovles ou the Ministers in this Assembly ?
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The Honourable Maulana Abul Kalam Asad: What 1 mean to &ay,is thet
I am not awure of the circumstances under which. the Tocal Government
aanctioned the grant of lis. 400 to the Delhi Branch. Morcover T do not know
#he details which led to this decision. But the question as to why n lesser
&mount wns grantpd to them is alresdy receiving attention.
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“ Mr. B, K. 8idhva: Is it not o fact thut offorts were made by the Govern-

ment previously that hoth these should be nmalgamated? But thoe Membem

of the Boy Scouts Associntion do nol wmnt to abjure their allcgiance to she

King. Whdt ateps do the (Government of India propose to teke under thess

oircumstances? Do the Government intend to suspend piyment of the grand
and insist o their renouncing allegiance (o the King?
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The Honourable Maulana Abul Kalam Azad: We should try that both
these should be amalgamated.
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Shri Deshbandhu Gupta: Is it : fact that the Delhi Scouts Association

submitted a representation to the effect that they should also be granted the
same amount ns was given to the Boy Soouts Association?

AP Uk 20 e Py Gt S ol i 1 O 0Kl WSy faeyf
The Honourable Maulana Abul Kalam Azad: I cannot give any reply #o-
this. T do not know. )

Povioy re-ADOPTION OF ONE INDIAN LANGUAGE IN PLACE OF ENGLISH A8 OFFIoLaL
LaNduace IN CENTEE AND PROVINOES.

13. *Mr. R. K, Sidhva: (a) Will the Houourable Minister of ‘Edueation
please state whether it is u fact that he stated at the last convooation address
of the Patna University that a limit of 5 years’ time be fixed for continuing -
the English language along with an Indian language and that st the sixth year
only one Indian language be used as the offivial langnage. in Ceutral and Pro-
vinoial Governments ?

(b) Is that the decision of the Government of Indin?

(c) If so, has any province discarded the English language altogether for -
official business and adopted enly one Indian language?

(d) If so, which are those provinces and do Government propose to issus
instructions to thosg provinces to continue English language along with an-
Indian langunge for official purposes for 5 years®?

© T Ol (8) 2 OhT (Rl Ulye fauyst
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The Honourable Maulana Abul Ealam Asad: (2) Yus.

{b} No. This is my personal opinion, and 1 hope vhal when the time -
eomes, Government will fay the necessary attention to this point of view.
(o) As far as Government is awgre, no Province hes done so up till now.
(d) Does not arise.
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Seth Govinddas: Is the Honourable Mmister aware of the fact that the
linguists in Ind‘a believe that there is obviously no necessity to continue teach-
ing in the English language in the country for five years?

-2 My € Sy ap 0 O (Mchyt) U | fauyt

The Honourable Maulana Abul Kalam Azad: This is 2 matter of opinion.
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Maulana Hasrat Mohani: So iar ag the U.P. (tovernment is concerned,
1 would like to tell the Honourable Minister that they finished with the 'Dng'heh
language from the very start. At present no business is conducted in U.P.
in any other language except Hindi. 'The Government Gazette” is also printed
<n Hindi. And moreover all the circulors are issued in this very language.
They have discarded English for all purposes.
Mr. Speaker: The Honourable Member will sen that it is for the Minister
“%o give information and he should put a question.

Maulana Hasrat Mohani: This is with reference to part (c) of the question.
o g d eyt g el S Aoy e S
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s the -Honourable Minister awire of the fuct that U.P. Government have
altogether done away with the English language and introduced the Hindi

language g0 that the people who know Trdu only may not be able to unider-
- stand anything?
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The Honourable' Maulans Abul Kalam Azad: l1 is within “tht knowladge
~of the Government of India that in P the Government (iazette is published
in Fnglish also. : '

Mr, Prank R. Anthony: Is the Honourable Minister aware of the andue
hardship which is being eaused 1o the non-Hindi-knowing people by the pre-
cipitote languange poliex of ‘cortain proviness ke the Central and United Pro-
vinces?

Mr. Frank R, Anthony: I¢ the Honourable Minister aware of the undue
answer, i

- STUDENTS TRAINED AS MIDWIVES, NURSES AND HEALTH VISITORS 1 GOVERNMENT
INSTITUTIONS IN DELHI EVEEY YEAR.

—~14. *Mr. R. K, Sidhva: (s) Will the Flonourable Minister of Health please
state the numes of Institutions maintained by (iovernment and these which
receive Government grants for- training ridwivee, nurses and Health visitors
in Dathi? - : ‘

(b) What is the full capacity for ndmission of students of these three cate-
. govies ? ’ - :
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(¢} Is it o fact that a larger number of students then the tote} strength of
Institutions apply evers vear for admission?

(d) Xf s0, how many approximately are refused adrnission? )

(e} Do Government propose to consider the question of increasing the total
number of students in thesr entegorics in view of the searcity of midwives and
nurses ?

The Honourable Rajkumari Amrit Kaur: (u) The iuslitutions are (i) The
College of Nursing, (ii) The Irwin Hospital, (ili) The Lady Hardinge Medieal
College Hospital, (iv) The Lady Reading Health School, (v) The -8t. Stephen’s
Hoapital and (vi} The Victorie Zanana Hospital. :

Of these the first two are waintained by Govermnent and the rest are
aided. . -

(b) The present maximnn eapacity of the institulions fo admit studente
is as follows:

15 for training ss midwives,
221 for training as Nurses.
28 for training ns Health Visitors.
(¢1 Yes. . '
(d) The wwnber of vefusals varvies between 50 and 60 approximately per

(e) The question is recviving the attention of Government.

- L #e
RRPRESENTATION BY Bifar GOVERNMENT re-MEBRGER or KHARSAWAN AND
OTHER STATES WITH ORISSA,

15. *8hri Brajeshwar Pragad: (a) Will the Honourable Minister of States be
pleased to state whether Government have veceived any representation from
the Government of Bihar regarding the handing over of Kharsawan and other
sdjoining Btates to the administration of the Government of Orissa?

(b) Have Government taken or propose to take up this matter with the
Government, of Bihar?.

The Honoursble Sardar Vallabhbhai Patel: () aud (b). A representation
was received from the Government of Bihar in regard to the transfer of the
administration of Kharsawan and Sareikelln States to the Government of
Orisan. i:ho.f'%overnment of Bihar was informed that the transfer of the States
was u purely interim measure necessitated by the complete breakdown of law
and order in the States and that n final decixion regarding the Province with
which the States should be integrated would be taken after considering all the
relevant. factors. An Enquiry Cominission is. being sel up to report on the

issue.

Shri B. Das: May I know whether the attention of, the Honourable Minis-
ter has been drawn to the strong misrepresentation in the Bihar press againsé
$he Orissa Government and the people of Orissa in this matter and has the
Honoursble Minister taken any action against such misrepresentation in the
Bihar press?t

The Honourable Saflar Vallabhbhai Patel: Thix is not o question  con-
cerning what appears in the Bihar prers.  The Honourable Member's question
does not arise out of the question under reply.

Shrl H. V. Kamath: What is going to be the composition of the Enquiry
‘Gownmission thet is being set up?

. -'The Honourable Bardar Vallabhbhai Patel: A qudge of the Tigh Court
oot Bombay.
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Shri Yudhisthir Misra: May I know whether it is a fuct thal the Rulers of
Kharsawan and Sareikella States have agreed by their agrcement on the 14th
or 15th of Decenther, 1947, to merge their States with the Province of Orissa
.permanently ? ’

The Honourable Sardar Vallabhbhai Patel: [t is true that they have sign-
ed the Covenant.

Shri Mihir Lal Chattopadhyay: May I ask whether any representation
has been received from the Government of West Bengal regarding the incor-
poration of Sareikella with West Bengal?

The Honourable Sardar Vallabhbhai Patel: All representations that have
sbeen veecived and that will be received from other Governments will be for-
warded to the Commission that has been appointed.

Pandit Balkrishna Sharma: In view of the inter-
West Bengal, Bihar and Oriss
into consideration the suggest
United Provinces ?

The Honourable Sardar Vallabhbhai Patel: If the
their clain: it will also be referred to the Commission.

’ (b) WRITTEN ANSwErs
RETRENCHMENT OF V. C. O#’, MILITARY ABSJISTANT STORE KeEPERS aND NEW
REOBUITMENT IN CADRE OF OBDENANCE OFFIORRS CrviLIANS.

16. *Diwan Chaman Lall: (a) Will the Honourable Minister of Defence be
pleased to state how and in what circumstances the posts of V. C. Os., M.A.

8.K. in the I.A.0.C. and O. Os. C. Ordnance Offi Civili
and what is their future? ( core Civilians) were erosted

provincial rivalry hetwean
a about these States, will the Government take
ion that they might all be transferred to the

United Provinces put m

(b) What arc the busic educational and other quulifications for direst recruih-
ment as V. C. 0., Military Assistant Store Keeper in 1.A4.0.C. and 0.0s. C.
and what are the scales of pay for them ?

(¢) Is it a fact that 1,500 out of about 1,800 V. C. 0s., M.A.S.K. in the
1.A.0.C. have been declared surplur and are shortly being released, while
new recruitment is being made to the cadre of the 0. Os. C.%

(d) What is the reason for such treatment being meted to the V. C. Os. in
comparison with the treatment meted out to the 0. Os. C.?

(e) Is it a fact that if all the vacancies caused by the departurs of B. O. Re.
are filled up by the V. C. Os., all the V. C. Os. in the Indian Army will be
absorbed 1

(f) If the answer to part (o) above be in the affirmative, why are all sueh
vacancies not being filled up by the V. C. Os.?

The Homourable Sardar Baldev Singh: (u) The cadre of V.C.0s.,
M.A8X., was created in 1942 with a view to combatizing the I.A.0.C. to meed
‘demands for Field Units. Permanent serving civilins were allowed to eleot
combatant tepms or status for the duration of the emergency or for such period
a8 their services ‘ere required.

A serving V.C.0. is entitled—

(i) to apply for a Short Serviee or a Regulur Commission if eligible ;
(ii) to remain as V.C.0. in the post’war cadre depending on his shis-
ability for retention in the post-war army:
(iii) to revert to his. substantive civilinn appointment if he holds a liem;
or .
(iv) to revert to the rank of Havilder if he so desires and provided &
~ wacency exists. N
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The cadre of Ordnance Officers (Civilians) was created as a war measure to
meet the deficiency in the strength of mil'‘ary officers.

The retention of the cadre of Ordnance Officers (Civilians) in the post-war
army is at present under consideration. It i§ also being considered whether
they should be allowed to auply for Short Service or Regular Commissions.
They can, of course, revert to their substantive appointments if they “hold
a lien. ’

(b) T lay a statement on the table of the House.

(¢) No. -
{d) Does not arise in view of (c) above.
(e) No.
() Does not arise in view of the answer to part {e).
¢ G——
Statement
The basic ed ional qualification for direct recruitment of a V. Q. 0., hm.lh.ry Assistant
8tore Keeper in the I. A. 0. C. was & degree of a recognised University. The seales of pay are
a8 follows :—
(3) Old Rates :
War Bervioe
Pay Grade Pay Increment
Jemadar 80—5—105 60 p. m. 10.
Subedar—140—10—180 60 p. m. 13.
Subedar Major—200—15—280-+ Ra. 50 P- m. personal allowance
(#t) New Rates :

Pay Dearness Allowance
Jemadar—122/8—5—137—8 oL 20
Subedar—162/8—10—192'8 B . 23/8
S ubedar Major—266 . . . 30

The educational qualification for Ordanace bﬂicers (Civilians) recruited direct in $he I A.
©. €. was a degree of a recognised University. The scale of pay is :—

(£) Old Rates :—Rs. 340—20—600
(#) New Rates :—Rs. 276—25—500 Efficiency bar—30—650

A
Fmive I¥ A CorroN MiLL oF DELEI To SUPPRESS LaBoURr Aerration.

17. *Diwan Chaman Lall: Will the Ho
be pleased to state:

(8) the ciroumstances under which firing which resulted in death and injury
to people, was resorted fo, in connection with the strike in a Cotton -Mill m
Delhi in the month of December, 1947; o .
(b) whether the orders to fire were given by a competent a@honty,

(c) whether instructions-have been given to avoid the use of firé-arms, in

order to suppress agitation among the working classes in conneetion with indug-
trial disputes; and [
(d) whether an enquiry was held into this specific case of firing and 1t so,
‘whether the results of the enquiry sre available?
- 'The Honourable Sardar Vallabhbhai Patel: (a) On the 8th December 1947
an urgent call was received at the Subzimandi Police Station that_s mob of
workers had gathered outside the Manager's Office and had beeome riotous.
Four armed foot constables were sent to the mill. On arrival they were man-
/hand'of]_ and brickbate were thrown at them. An attempt was also made

-

nourable Minister of Home Affairs
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flmubly to take away their rifles whereupon they fired in self-defence. One
person was injured and died later.

(b) Fire was opened in seif-defence.

(c) Existing instructions permit the use of fire-arms, when unavoidable,
anly» for dealing with unlawful sssemblies or in self-defence. No further*
instructions are therefore snecessary.

(d) An enquiry was held by a magistrate. The report justifies the firing
and the finding is that the casualty was incidental rather than intentional.

POSITION re-MERGER OF STATES WITH INDIAN UNION AND RELATIONS WiT
Ex.RuLers

18. *Diwan Ohaman Lall: Will the Honourable Minister of States be pleased
to state:

(a) the present position regarding the merger of several Indisn States with
the Indian Union?

(b) what liabilities have been undertaken by the Indian- Union in respecs
of the rulers of such States;

{©) w:']ietheriﬁny documents have been executed between the Rulers and the
Government of India regarding the terms of the merger and the obl.gasions
towards the ex-rulers of the merging States; and

(d) how many States still remain outside the various schemes .of merger?

‘The Honourable -Sardar Vallabhbhai Patel: (a) to (d) The Rulers of 25
Orissa States and 14 Chhattisgarh States have signed an agreement under
which the administration of the former will be integrated with the Orissa Pro-
‘vince and of the latter with the Central Provinces and Berar. The Ruler of
Makrai situated in the Hoshangabad District of the-Central Provinces has also
signed an agreement for the integration of his Btate with thut Province., A
copy of the standard form of these agreements is placed on the Table of the
House. The Rulers of 30 Kathiawar States luve signed s Covenant for the
integration of the States and the Talukas in Ksthiawar in-a United Kathiawar
State. A copy of the Covenant is placed on the Table of the House. Under
these agreements the Rulers concerned have been guarantced a privy purse,
and their existing personal rights and privileges. Rulers of 8 Degcan States
namely Jath, Jamkhandi and Akalkot have also agreed to merge their States
with the Provinee of Bombay.

Starndard Form of Agrecments.

Acnzement made this fourteenth day of December 1847 hetween the Governor-Gencral of
India 80d he BEJA Of.c...vrueruerersersserssersosesrssssseessissiressessresmsssiosssssrsssssrassssmessseasssrsns
' WazRg4s in the immediate interests of the State and its le, the Raja of.

- is desirous that the sdministration of the Blate
should be integritted as early as possible with that of the Province of Orissain such manner
as the Government of the inton of lndia may think fit; 0.p.

. It is hereby agreed as follows :—

Article 1. ;

The BBJA Of...ccoorerecrrarressssnnrsrririiniinsuissecosnean o hoteby codes to the Dominion Gow
ernment full and exclusive authority, jurisdiction and powers for and in relation to the
ernance of the State and agrees to transfer the administration of the State to the Dominion
Government on the 1st day of January 1848 (hereinafter referred to as “the said day”’).
-
As from the 8sid day the Dominion Government will be competent to exercise the sai@
p-:vm, sathority and jurisdiction is such and through such agency as it may think
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drticle 2,

The Kaja shall with effect from the said day be entitled to ieceive from the revenues of
the State annually for his Privy purse the SUM Of..........eeeeeersoveieeicereireurcmnersasrssssssstossssessasanes
sosnesoenenneno PUPEES free of taxes. This amount is intended to cover all the expenses of
the Ruler and his family, including expenses on account of his personal staff, maintenance of
his residences, marriages and other cercmouies, ete., and will ueither be increased mor reduced
for any reason whatsoever. ot

The said sum may be drvawn by the Raju in four equal instalmonts in advance at the
beginning of each quarter by presenting bills at the State Treasury or at such other Tremsury
as may be spetified by the Dominion Government. >

Article 3.

.. 'The Raja shall be entitled to the full ownership, use and enjoymeut of all private proper-
ties (as distiuct from State properties) belonging to him on the datc of this agreement.

The Raja will furnish to the Diminion Government before the st day of January 1948 an .
inventory of the immovable property, securities and ocash balances held by him as such
private property. ) -

1f any dispute arisce as to whether any item of property is the private property of the -
Raja or State property, it shall bo referred to such officer with judicial experience as the

inion Government may nominate and the decision of that officer shall be final and binding
on hoth parties.

. Article 4. .
‘Tho Raja, the Rani, the Rajmats, the Yuvraja and the Yuvrani alnil_ak entitled to all

personal privileges enjoyed b! them whether within or outside the. terrifories of the State,
immediately hefore the 15th day of August 1047. -

Article 5.

The Dominion Govermment guarantees the succession, according to law and custém, to the
gadi of the State and to the Raja’s personal rights, privileges. dignities-and titles.

In confirmation whereof Mr. Vapal Pangunni Menon, Becretary to the Government of
India in the Ministry of States, has appended his signature on be! and with the authority
pg the Governor-Genorsal of India and... Raj
of........... et e e eara et eeeaean

behalf of himself, his heirs and. successors.

Cutiack,

Dated December 14th 1947

Secy. to the Govt. of India
.. Ministry of States.

The Covenant entered into by the Rulers of Kathiawar States for the formation of the United-
State of Kathigwer.

WE, the Rulers of certain States in Kathiawar,

- BEING CONVINCED that the welfare of the pasple of this region can best bo secarsd
by the establishment of a state prising the territories of the nomerous States, Estates and
‘alukas in Kathi with a Executive, Legislature and Judiciary,
AND HAVING resolved to entrust to a Constit A bly isting of
" represcntatives of the people the drawing up of a democratic Constitution for that State
wghin the frame-work of the Constitution of India to which we have already acoeded, and
of this Convenant, .

DO HEREBY, with the concurrence and guarantee of the Goveanment of Tudia, enter into
the following COVENANT-—* .

lactad

ARTICLE 1
In this Covenant,—

() “*Covenanting State’’ moans any of the Stales mentioned in Schedule I the Ruler

of which has, whether by himself or by » duly authorised representative, signed
this Covenant; E

4 {b) “Covenanting Salute State” mesns any Covenanting State which is mentioned ia
/ Part A of Schedule I; -
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(c) ““Covenanting Non-Salute State’” means any Covenanting State which is mentioned
in Part B of Schedule I; and

(d) unless there is anything repugnant in the subject or context, references to the Ruler
of a State, or the ‘Lalukdar of a Taluka, include any person or persons for the
time being exercising the powers of the Ruler or Talukdar whether by reason
of his munority or for anjy other reason.

ARTICLE II
-{1) The Covenanting States agree—

(a) to unite and integrate their territories in one State, with a common executive,
legislature and judiciary, by the name of “THE UNITED STATE OF
KATHIAWAR”; and

(b) to include in the United State so established, any other State, Taluka or Kstate the

Buler or Talukdar of which agrees, with the approval of the Government of

India, the merger of that State, Taluka or Estate in the United State of
Kathiawar.

.(2) The terms of all the agreements of merger referred to in clause (b) of paragraph f(l) of

this Article shall be binding on the United State and shall be deemed to be part of this
- Covenant.

ARTICLE III

(1) There shall be a Council of the Rulers of the Covcnanting Salute States.

(2) There shall be a Presidium consisting of five memibers, each of whom shall be the
:Ruler of a Covenanting State and shall be not less than 21 years of age.

{(3) Subject to0 the condition mentioned in paragraph (2) of this Article, the Rulers of
Nawanagar and Bhavnagar shall be permanent members of the Presidium, one member shall
be elected- from among themselves by the Rulers of the Covenanting Non-Salute States; and
the other bers shall be elected from among themselves by the members of the Council of
Rulers other than Nawanagar and Bhavnagar.

(4) The Council of Rulers shall elect one member of the Presidiam to be the President,
and another to be the Vice-President of the Presidiom, and the President so elected shall be
-the RAJ PRAMUKH of the United Btate.

.. (6) A Ruler elected as a member of the Presidium in pursuance of paragraph (3), or as
the President or the Vice-President of the Presidium in of paragraph (4), »f this
. Article shall be entitled to hold office as such member, Predident or Vice-President, as the
case may be, for a term of five years from the date on which he enters upon the duties of that
- office.

(6) Notwithstanding anything to the contrary contained in the precedi aragraphs of
thin A rpt g hing Ty P ng paragrapl

(a) the present Ralers of Nawanagar and Bhavnagar, having been elected President
and Vice-President, respectively, of the Presidium by the Rulers concerned om
the 17th January, 1848, shall be the first President and Vice-President,
respectively, of the Presidium; «

(b) the present Rulers of Dharangadhra, Palitana and Kotda-Sangani, having been
lected hers of the Presidium by the Rulers concerned on the 17th and 21st
January, 1948, shall be the first elected members of the Presidium; and

(o) the said President, Vice-President and bers of the Presidiom shall, for the

urposes of paragraph (5) of this Article, be d d to have entered apon the
dnties of their respective offices on the 1st February, 1948

ARTICLE 1V

i Pramukh shall be entitled to the same salary, allowances, and other amenities
'enagl)in'ghiiﬁalw l"rti'i“:chame conveniently and with dignity the duties of his office, as . the
“Qovernor of Bombay is entitled to on the 20th January. 1948.

1f the Raj Pramukh is by reason of absence or illness, e for any other reason, unable
1o grform et,he ]clutiea of his o%ﬁoq, those duties shall, until he har resumed them, be ﬁer-
formed by the Vice-President of the Presidiom. During such period the Vice-President s all
be entitled to the same salary, allowances and other amenities as the Raj Pramnkh.

ARTICLE V . ~ .
.. (1) There shall be a Council of Ministars to aid and advise the Ra} Pramukh in the

lexercise of his functions except those under paragraph (2) of Article VII.
(2) The Ministers shall be chosen by, and shall hold office during the pleasure of, the
“itaj Pramnkh.
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(3) For the purpose of choosing the first Council of Ministers the Raj Pramukh shall
convene, not later than the 20th February, 1948, a meetiag of the members®of the Electoral
College of Kathiawar (formed for electing representatives to the Constituent Assembly of
India) but -excluding the members from the States of Cutch, Idar and Radhanpur.

. ARTICLE VI

(1) The Ruler of each Covenanting State shall, as soon as may be practicable, and in any.
event not later than the 15th April, 198, make over the administration of his State to the
Raj Pramukh; and therempon—

(a) all rights, authority and jurisdiction belonging to the Ruler which appertain, or-
are incidental, to the government of the Covenanting State shall vest in .the
United State of Kathiawar, and shall thereafter be exercisable only as provided
by this Covenant or by the Constitution to be framed thereunder;

(b) all duties and obligations of the Ruler pertaining or incidental to the governmem
of the Covenant'mg State shall devolve on the United State of Kathiawar and
shall be discharged by it; and

(c) all the assets and liabilities of the Covenanting State shall be the assets and
liabilities of the United State of Kathiawar.

(2) When in pursuance of any such agreement of merger as is referred to in clause (b) of-
paragraph (1) of Article IT the administration of any other State, Taluka or Estate is
banded over to the Raj Pramukh, the provisions of clauses (a) and (b) of paragraph (1) of
this Article, and in the case of a State, the provisions also of clause (c) thereof, shall apply
in relation to such State, Taluka or Estate as they apply in relation to a Ci ting State,
with the modification that in relation to a Taluka or Estate, the references in the said-
clauses to the Ruler shall be construed as references to the Talukdar.

ARTICLE VI
(1) The military forces, if any, of each Covenanting

which the administration of such State is made over to the
forces of the United State of Kathiawar. ¢

(2) Subject to any directions or ‘instructions that may from tifte to time be given by the:

Government of India in this behalf, the authority to raise, maintain and administer the mili-
tary forces of the United State shall vest exclusively in the Raj Pramukh: -

Provided that nothing in this Article shall be deemed to prevent the Raj Pramukh*from
consulting the Presidium or the Council of Ministers in regard to any of the said matiers. <

shall, as from the date oa:
mukh, become the military

ARTICLE VIII

Bubject to the provisions of this Covenant and of the Constitution to be framed thereunder,
tl;e executive authority of the United State shall be exercised by the Raj Pramukh eithea
directly or through officers subordinate to him: but anything in this Article shall prevent any
competent legislature of the United Slate from conferring functions upon suhbordinate
authorities, or he deemed to transfer to the Raj Pramukh any functions conferred’ by any

s bn sy court, judge, officer or local authority in a Covenanting State,

ARTICLE IX R
(1) There shall be formed, as soon as may be practicable, Kathi i
A bly in the indicated in Schedule IT. P catle, & Rathiawar Constitnent

(2) It shall be the duty of the said Assembly to frame a Constitution for the Uni
State (whether of a unitery or federal type) within the framework of ﬂxiso%ovl:;mteaz); r:ic'l
Oonstitiution of India, and providing for a government responsible to the legislature.

(3) Until a Constitution so framed comes into operation after receiving the t of th
Raj Pramakh, the legislative authority of the Tlnited State shall vest ingthe R‘:isf;m:'mkh!
:ho may &xa'lfhe nng pro;nulgnt?) g'rdlnances for the peace and good government of the State

T any ereof, and any Ordinance so made shall have the lik £ )
passed lgy the legislature of the State. teve She Bhe farce of v a3 én Ad
]

- ARTICLE X

(1). The Ruler of each Covenanting State shall he entitled to receivn 3 HES §
revenues of the United State for his privy parse, the mm nt wpecifie  araivet that .\n?m-lm
ing Btate in Schedule T. - privy p , the umount specified against that C(T‘\Oﬂdnfr

(2) The esid amount is intended to cover all the cxpenses of the Ruler and his family

mcdlndmg expenses on account of his personal staff. maintenance of his residences, marriages
and other ceremonies, etc., and ‘shall neither be increased ner reduced for any reason whatso

fver.
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.. (3) The Raj Pramukh shall cause the said : t to b i Ruler i

¢ mstalments at the beginning of each qua:tox' il‘:mau(;l\l"am.:. © paid-do the Ruler in four equal
~_ {4) The eaid amount shall be free of all taxes, whether i by iov

* United State of Kathiawar or by the (;‘overumkcm ‘ofeh:(;i:nposed v the Goverament of the

’ ARTICLE X1

(1) The Ruler of each Covenanting State shall be entitled to the full ownershi

A 1 £ ant Stat 2 , use and
mjoyment of all private properties (as distinct from State properties) belonging to )l:imuon the
late of his making over the administration of that State to the Raj Pramukh,

(2) He shall furnish to the Raj Pramukh within one month ot 1:]19 said Jate an i

) ) nul invent

of all the immoveable properties, securities and cash balances held by bhim as suchll:'rivzz

- eroperty.

'
(3) If any dispute arises as to whether any item of property i iva
, . ther ang property is the private property of the
uler or Biate property, it shall he referved to such person as the Governmen,rl, ot}’l In‘di: mi
, and the decis ¥

of that person shall be final and binding on all parties concerned.

ARTICLE XII

~ 'The Kuler of each Covenanting State. as also the members, of his family shall be entitled
%o all the personal privileges, dignities and titles enjoyed by them, whether within or outsid
the territories of the State, immediately before the 15th day of August, 1947.

ARTICLE XIII

1) Tt;: succession, according to law and custom, to the gaddi of each Covenanting State,

snd to the personal rights, privileges, dignities and titles of the Ruler thereof, is hereb
guaranteed. ;

(2) Every question of disputed succession in regard to a Covenanting Salute State shall
be decided by the Council of Rulers after referring it to the High Court of Kathiswar and in
accordance with the opinion given by that High Court. .

ARTICLE X1V

. No enquiry shall be made by or under the authorily of the State of Kathiawar, and no
-groceedings gnll lie in any court in that State, against the Ruler of any Covenmtins_. State,
whether in a personal capacity or otherwise, in respect of anything done or omitted to be
fone by him or under his authority during the period of his administration of that State.

ARTICLE XV

The Government of Kathiawar shall, in consultation with the Government of India and
the Government of Bombay, take all steps necessary to set up a Joint Advisory Couneil,
. isting of Ministers of Kathiawar and Ministers of the Province of Bombay, for investiga-
‘h‘ng‘.n‘d discussing subjecte of common concern and making r dati th i

dations for the better co-ordination of policy and actioh with rés

any such subject.

ARTICLE XVI

(1) The Onited State of Kathiawar hereby guarantees either the continuance in service
. the permanent members of the public services of each of the Covenanting Btates om
sonditions which will be not less advantageous than those on which they were serving before

the date on which the administration of that State is made over to the Raj Pramukh or the
oayment of reasonable compensation.

. {(2) The United State of Kathiawar further guarantees the continuance of pensions and
ieave silaries sanctioned by competent authovities in any of the Covenanting States to

members of the public services of that State who have retired, or proceeded on leave prepara-
ory to retirement, before the date referred to in paragraph (1) of this article.

(3) The provisions -of paragraphs (1) and (2) of this Arthkle shall apply also in relation

0 the public services of any other State in Kathiawar merging in the United State of

Kathiawar; and the provisions of paragraph (1) hall apply also in relation to any staff of

the Regional Commissioner, Western India and Gujarat States, which may be transferred to
o be .gervice of the United State of Kathiawar.

ARTICLE XVII

Except with the previous sanction of the Raj Pramukh. no pr gs, civil or-criminal,
shall .be institnted against any person in respect of any act done or purporting to be donme in

the execution of his duty as s servant of any Covenanting State before the date on which ti
asdministration thereof is made over to the Raj Pramukh.

N
3



TRANSFERRED STARRED QUESTIONS AND ANSWERS 8T
ARTICLE XVIIT

A -
Nothing in this Covenant shall be d .d to prevent the Goternment of Kathiawar from
nsegotiating a Union of Kathiawar with other Gujarati Speaking areas on such terms and
conditions as may be agreed to by the Council of Rulers, as well as the Council of Ministers,
of Kathiawar. .
SCHEDULE I
Covenunting States ;md Privy Purse Amounts.

PART A. SALUTE STATES.

Ras.
1. Nawanagar . . . . . 10,00,000
2. Phavnagar . . . . .
3. Porbandar . . . . . 3,80,000
4, Dhrangadbra . . . . . 3,80,000
5. Morvi . . . . . . 8,00,000
6. Gondal . . . . . 8,00,008
‘ 7. Jafrabad . . . . . . 16,000
8. Wankaner . . . . . 1,80,000
9. Palitana . . . . . . 1,80,000
10. Dhrol . . . . . . 1,10,000
11. Limbdi . . . ' . 1,895,000
12. Rajkot . . . . 2,85,000
13. Wadhwan . . . . 1,42,000
PArRT B. NON-SALUTE STATES
Rs.
1. Lakhtar . . . . . 81,000
2. Bayla . . . . . 62,500 .
8. Chuda . . . . . 51,250
4. Vala . . . . . . 88,750
5. Jasdan . . . . . . 1,50,000
8. Amarnagar Thana-Devli . . . 1,00,000
7. Vadia . . . . . 78,250
" 8. Lathi . .. 17,800
9. Muli . . .
10. Bajana . . . 65,600
11 Virpur . . 44,500
12, Maliya . . B . 47,600
13. Kotda-Sangani . . . 67,000
14. Jetpur . . . . . 1,00,060
15. Bilkha . . . . 1,00,000
16, Patdi . . . 20,000
17. Khirasra . 30,000

SCHEDULE I
Provisions r%tatv'ng to the Kathiawar Constituent Assembly.

L. The Assembly ‘shall consist of not more than forty-five elected representatives of thi
people of the United State of Kathiawar on the basis of one represex?tative fo\rega;pmxie.
mately one lakh of the population :

Provided that the people of each Covenanting Salute State shall, irrespective of their
number, be entitled to elect at least one representative. .

2. The United State of Kathiawar shall be divided into territorial constituencies and th
total number of seats shall be distributed among them by assigning to each consﬁ:e:v on:
or two seats as may be convenient. As far as possible the constituencies shall be so delimited
/ as 1ot to cut across the boundaries of any compact part of a Covenanting State.
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3. The qualifications for membership of the Assembly and for being included in the
«electoral rolls shall be similar to those prescribed in relation to the Provincial Legislative
Xssembly of Bombay, subjeet to necessary modifications :

Provided that no person shall be disqualified either from being chosen as, or from being; a

member of the Assembly or from being included in the electoral roll of a constituency, merely
because he is the Ruler of a Covenanting or other State, or the Talukdar of a Taluka or
Estate.

4. An order shall in due course be made and proclaimed by the Raj Pramukh providing,
consistently with the foregoing provisions of this Schedule, for—

{a) the delimitation of - constituencies;

(b) the preparation of electoral rolls;

(c) the qualifications for membership of the Assembly;

(d) the qualifications entitling persons to vote in the elections;

(e) conduct of the elections, inciuding bye-elections for the filling of cagua] vacancies ;
(f) corrupt practices at or in connection with such elections; and

(g) the decision of doubts arnd disputes arising out of or in connection with such
elections. :

In confirmation of the above Covenant we append our signatures, on hehnlf of ourselves,
our heirs and successors. ! ’

~

The Government of India hereby toncur in the above Govenant and gusrantee all its
pr . In confirmation -whereof Mr. Vapal Pangunni Menon, Secretary to the Govern-
ment of Indis in the Minist

of States, aj ds his signat behalf and with the
authority of the Government of India. Fpem * Fignature on be e

Secretary to the Government of Iadia,
Ministry of States.

‘GOVERNMENT FAILURE TO SET AN ADEQUATE NUMBER OF TROOPS AGAINST RAIDERS
CONCENTRATION IN JHANGER AREA.

19. *Diwan Chaman ZLall: Will the Honourable Minister of Defence be
pleased to state: ..

(8) whether it is a fact that previous information was available to the autho-
rities of concentrations of raiders, amounting to nearly 6,000, round-about
Jhanger area before the attack actually developed;

{#) whether it is a fact that, in spite of this ;ﬂrevious information being
availabie to the authorities, no steps were taken to increase the strength of our
troops in the Jhanger area; and

(c) whether steps have now heen taker to make an enquiry into the case?

The Honourable Sardar Baldev 8ingh: (a} to (¢} It is not in the public
interest to answer this question at present. It will be appreciated that specu-
lation on such matters based on rumours is strongly $o be deprecated.

GOVERNMENT oF IND1a ScHEDULED CASTE SCHOLARSHIPS-TO STUDENTS FROM
5 EasT PAKISTAN.

20. *BHiri Upendra Nath Barman: (a) Will the Honourable Minister of Edu-
cation be pleased to state whether it i= a fact that there are several students
receiving Government of Indin Scheduled Caste Scholarships, whose home
districts have now fallen in East Bengal and who are continuing their studies
in West Bengal Colleges and Institutions? \
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(b) Is it a fact that the Government of Indin have referred these students
to eorrespond with the Government of Pakistan at Karachi as regards the canti-
nuance of their Scholarships? ) ) -

. (¢) Are Government aware that most of the students will have to discontinue
their studies if the Scholarships are stopped? ' o
. {d) What course of action Government proposerto take so that the career of
these students may not. be hampered? . - T s

The Honourable Manlana Abul Kalam Azad: (a) The Government of Tndis.
Scheduled Caste Scholarships aré intended for the nationals of the Dominion
of India ouly. and as such seholurships to students whose home districts have
fallen in the Fast Bengal %ill not be granted hy this (iovernment. even if they
happen to continue their studies in West. Bangal es or inpstitutions. -

(L) Yes, $ir. Previous papers of all such ¢ ites, wha are nationals
of Pakistan. were transferred to that Government s he Rt-l_ldel:lts were gs!_{ed
to eorrespond with the Government of Pakistan in Fegard to their scholarships.

(¢! Governnent have no renson g Delieve that the f‘mvemm?n,t of Pakistsz,
will discontinue the scholarships of students who belong to Palkistan. '

-(d) The Government of India. are always prepared to. consider cases, of
students who belong to Pakistan bt huve permanently. migeated. to: this Domi-
nion provided a certificate from the local authority is produced by the sfudent
ta that effect. [UERSIN L ST AR RIS - e oy #R

-

Accessiox oF INDORE STATE TO Imn% Uxtoxw.

- 21, *Pandit Mukut Bihari Lal Bhargava: Will the Honourable Minister of
. Btates be pleased to state whether it is a fact that the Government of India
had accepied the aecession of the Tndore State to the Tndian Union only on
the Maharaja’s undertaking to accept a nominee of the Government of India
to act as the Prime Minister of the State for a period of three years?.

The Honourable Sardar Vallabhbhai Patel: Xo.

SyEp Kasmt Razvi's STaTEMENT re HYDERABAD'S AcOESSION To InD1ay Uniow
AFTER TERMINATION OF STANDSTIEL AGREEMENT.

22, *Pandit Mukut Bihari Lal Bhargava:. ill the Honourable Minister
of States be pleased to state, whether the atteptign of the Government of India
has heen drawn to the statement made hy Syed®Kasini Razvi, Pres'dent of the
Majlis Tttehadul-Muslemin, and published in the Hindustan Times, dated
the Ath January 1948, to the effect that ‘“those at the helm of affairs in India
who thought Hydernhad would accede to the Union after the termination of
the Standstill Agreement were deluding themselves'’, and that “'the monarchical
Government of the Hyderabad State is far better than the so called democracy
of India™? _ . .

" (b) Huve the Qovernment of Tndia taken any step to ascerta’n the views
of the Nizam’s Government on the aforesaid .statewment? If so, with what
result? - L

The Honourable Sardar Vallabhbhai Patel: (a) I have seen a press report
to this. effect B _ . o

“(b) The answer fo tl% first part of the quest'on is in the negative. The
second, part does not arise. . .

Bax BY Nizam's GOVERNMENT ON USB OF INDIAN RUPEES AND ExrorT oF PrECIOUS

. e : - METALS. ' )

28. *Pandit Mokut Bibarl Lal Bhargava: (a) Will the Honourable Minister
of Btates be pleaged to state whether it is a fach that the Nizam's Government
,in Hyderabad has promulgated an order banning: the export from the State of
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gold, silver, copper, zinc, nickel and any other precious metal whether as orna-
ments or in any other form or quantity ?

(b) Are Government aware that the Nizam’s Government have promulgated
#n ordinance prohibiting the use of the Indian rupee within the State for cash
transactions? .

" {(¢) Are Government aware that the Nizam's Government propose to pro-
tnulgate a Foreign Exchange Regulation Ordinance ?

+- (d) Do the above constitute a breach by the Nizam of the Standstill Agree-
ment or of the spirit underlying the same? What steps, if any, have the Gov-
ernment of India taken so far in the matter and with what result?

The Honourable Sardar Vallabhbhai Patel: (a) Yes.
. (b) Yes. .

{e) Yes.
. (d) Yes. These matters wil' be the subject of discussion with the Prime
Minister of Hyderabad when he visits Delhi tomorrow.

#wm RAMANAND TIRTHA’S STATEMENT re BARBAROUS SUPPRESSION OF PEOPLE IN
) HypERABAD STATE AND NizAM’s BAX ON Hindustan T imes

‘ 24, *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minister
of States be pleased to state whether the attention of the Government of India
has been drawn to the statement of Swami Ramanand Tirtha, Leader of the
Hyderabad State Congress, to the effect that. ‘“The suppression of the people
in Hyderabad State is so barbarous that I appeal to the conscience of the
Indian nation to take serious cognizance of it before it is too late”’, and also
to the fact that the Nizam’s Government, has banned the circulation of the
Hindustan Times within the State?

(b) Do the Government of India propose to make any representation on the
subject to the Nizam's Government?

The Honourable Sardar Vallabhbhai Patel: (a) Yes.

{b) No.

NEWs re GRANT OF A LoaN BY N1zaM TO PARISTAN GOVERNMENT.

25. *Pahdit Mukut Bibari Lal Bhargava: (a) Will the Honourable Minister
of States be pleased to state. whether the attention of the (Government of India
bas been drawn to the news published in the Indian Newspapers that the (iov-
ernment of Pakistan have acked for and the Nizam has agreed to grant a loan
of Rs. 25 crores to Pakistan?

(b) Have the Government ascertained the authenticity of this news from
the Nizam's Government? 1f so, with what result?

(c) In case the news he correct, what steps have the Government of India
so far taken or contemplate to take to prevent this act on the part of the Nizam’s
Government?

The Honourable Sardar Vallabhbhai Patel: (s) and (b). The amount in-
volved is Rs. 20 crores and Hyderahad Government have .represenfed that the
transaction is an exchange of securities of the Government of India with the
securities of the Government of Pakistan.

. (c) The transaction had already been effected before the Government of
India came to know about it. The question of preventive measures did not,
Aherefore, arise. The whole matter, however, is the subject of discussion
between the Government of India and the Nizam's Government.



BANKING COMPANIES BILL

The Honourable Shri B. K. Shanmukham Chetty (Minister for Finance):

Bir, I move for leave to withdraw the Bill to consolidate and amend the law
relating to banking companies.

In making this motion, Mr. Speaker, I would like to say just a word by way
of explanation as to why I am making this motion. Honourable Members
might remember that in the last session of th's Assembly I made a motiom
that this Bill which was pending in the old Assembly might be continued, and
my rhotion was then accepted by this House. Tt wns my intention when mak:
ing that motion that this Bill as amended by the Select Committee of the ol
Legislative Assembly might be taken up for consideration during this Session,
On a close scrutiny of the Report of the Select Committee and the Bill se
amended by the Select Committee I found that it became necessary for mow-
ing a number of mmendments consequent on the constitutional changes. M.
was also nedessary to move & number of drafting amendments. T thought.
that if the Bill was taken in the form in which it‘was amended by the Seleol
Committee and if all these innumersble amendments were taken into com
sideration in this House it might cause a great deal of comffmion, especially by
reason of the fact that many of the Honourable Members in this House am
unfamiliar with the background of this Bill. Purely, therefore, from the poind-
of view of convenience in procedure T have now decided to withdraw the ol
Bill and it is my intention to intmduce a new Bill very shortly, incorporating
all these amendments. I think such a procedure will facilitate work in fl
House and will also enable Honourable Members to get a better appreciation
of the provigions of this Bill. As T said, it is my intention to introduce t-h_!
new Bill verv shortly. refer it to a Select Committee and. if possible, take
for consideration and final passine in the current session itself. Sir, T move

Mr. Speaker: Motion moved:

“That leave be granted to withdraw the Bill to consolidate and amend the law relating te
banking companies.”

Shri Rohini Kumar Chaudhuri (Assam: General): Sir, I would like to
know whether the restrictions regarding the opening of new branches of a bank,
which form part of the Bill which is heing withdrawn, will now continne in
the form of an Ordinance issued for the purpese or whether these restrictions
will not exist. - )

The Honourable Shri R. K. Shanmukham Cheity: Sir, it is not my in-
tention to enttinue by way of Ordinance any of the provisions of the Bill whish
is be'ng withdrawn,

Shri B. Das {Orissa: General):  Sir,"1 weleome the sprech of the Honour
able the Finanee Minister and T do hope that other Ministers in the Cabinet
will follaw the salutary precedent which the Honourable the Finance Minister
has introdneed.  Manv such Bills have heen introduced in the defunet Legis
lature which a free India Legislature and a more free Indin Government can.
pot countenance. It is better everything starts anew and T hope the other
Ministers will follow this practice. The BRill as was introduced was based on
a policy that was dictated by the Bank of England and T am verv glad thai
the measure it now being withdrawn and that a fresh measure would be brought
before the House. *

‘Mr. Bpeaker: The question is”
“That leave be granted to withdraw the Bill to consolidate and amend the faw relating te
hanking companies.” :

The motion was adopted.
)

-



INSURANCE (SECOND AMENDMENT) BILL

, The Honourable Mr. C. H. Bhabha (Minister for Comnerce): Sir, I beg
to move for leave to withdraw the Bill further to amend the Insurance Act,
&8,

»; Sir, I do nof desire to say very much on this occasion except to draw the
tention of the House to the fact that insuwvers have represented  that on
gecount of the partition of the country, mass migrat'on and other disturbances,
ingurance companies have been faced with newer problems which _t.he}' will
tgke considerable time to solve. The other grounds which my Hoenourable
chlleague, the Finance Minister, has adduced for the withdrawal of the Bank-
ipg Bill also apply to this Bill. All these representations are being considered
‘ by Government and it is the intention of Government, after taking the various
ipterests concerned into confidence, to bring forward a new amended Bill
gahich will he on the lines of the Bill in respect of which I hage made the
wption to withdraw. Bir, T move.

::_ Mr. Speaker: Motion moved:

s, “That leave be granted to withdraw the Bill further to amend the Tnsurance Act, 1938."
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(Enghak tmnalatm of the above apm:h 3

~ Seth Govinddas (C. P. and er Gmmd} Mr. Speaker, Sir, o far as tba
subject relafing to Insurance ¥ coniderned; I iuketit that ‘the “Honoutuble Men

bors are aware of the fuct shat 'the consensus of the majority of the pwpﬁa'&_
this country is that we should nationalize Insuruuee

The Honourable Minister has just now stated that hebis e
forwird n new Bill i this comnection. © T should like to tell ‘that so far
as this Bill is concerned. the Insurers are alrendy trying to evade ﬂle_ Qrovism
of almost al] the elanses gontained in th's Billond resort to.
the very outset so that it wmay not affect the v.or}-ung of their concerns.”

1 should like to tell the Houourable' Members that the Directors of the
Insurunce: Companies have become so clever that whutever sort of a Bill the
Honourable Minister infroduces. they would have contrived devices which would
render the provisions of the Bill qute ineflective hefore it* is enncted.  Under -

_ these ecirenmstances, 1 cousider it advisable that the Government should take
over the Tusurance husiness in their own hands instead of infroducing a new
amended Bill.  Moreaver this is an ondertaking which w il wot involve any
appreciable amount of risk. The amount of premis which the Insurance Com-
panies at plesent receive is so large that it this business be nationalized, it
would feteh u handsome annual ‘neome to the Government. The Government:
will pe able to utilize this income in mtmm-hcm with national'zation schemes

T would, therefore. tequest the Hnnmlmlﬂu Minigter not to mtmducp an
nmanded Bill to regulate the Insuvance business.  But on the contrary he may
put forth guch a legislation as: would tend %o nationalize the _entire  Insurence
business and its control may ultimately mme into the hands of the Govern-

1
“men ; i ; !

T simply want 1o sy this and hops that “Iu}v frnmmn the new Bill in res-

. pect of Insurance, the Honourable Minister will consider over, whether it
would be expedient to introduce a fresh Bill to amend the existing law or mtm-
&t:ce a new Bill to nationalize the Tnsurance buginess. :

. Ehri m Kumar Gh“ﬁﬁiﬂl‘l {Asspug: o Generally My, Speal«“r, Sr 1
was ohe of ‘the memhers of the Select (‘ommme«\ on thizs: Bill and we spent .
very long hours over it but T da not sigh over those long hows. I sincerely
fwelootia. the move whidh s heeri made. by the  Henourable Min'ster. Al
“that T 'desire to emphasive is that i franiiog the néw B he would be plessed
to remember to ‘make provision by vhich Provineinl G(wpmments W’henwu
ﬂ:tev desire, can: mmrmsllze insutanee in this country. :

The. EW;H.D Mr. 0 H, Bhabha; Bir, a8’ far as I have fﬂllowed my
Hgmm:mﬂc friend  Seth Govinddas—to he: yory. itauh 1 have {oliaued
little of it-—T nnderstand his suggestion is. that measures. shortld be ﬁaken ‘Ba
'nahomuze the whole of msurnme in this count-ry {}f course Government '
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consider that question in all its aspects, and that can only arise after Govetn-
ment has given due attention to it und after Govermment has ascertained the
views of this House, and my Honourable friend can bring forward his sugges-
tion by way of a resolution subsequently. As things stand. I have explained
the reasons for withdrawing this Bill at the moment. When we iutroduce
the new legislation, we shall consider the point that has been made in this
matter,

Mr. Speaker: The question is - .

“That leave be granted to withdraw the Bill further to amend the Insurance Act, 1338."

The motion was adopted.

REHABILITATION FINANCE ADMINISTRATION BILL
The Honourable Shri R. K. Shanmukham Ohetty (Minister fot Finance) :
8ir, T move for leave to introduce a Bill to establish the Rehabilitation Finance
Administration.

Mr. Speaker: The question is :
“That leave be granted to introduce a Bill to establish the Rehabilitation Finaoce Adminis-

on.
The motion was adopted.

The Homourable Shri R. X. Shanmukham Ohetty: Sir, I introduce the
Bill. :

FACTORIES BILL

12-15.m2 The Honourable Shri Jagjlvan Ram (Ministor for Labour): Sir, 1
" beg to move:

“‘That the Bill to consolidate and amend the Jaw regulating labonr in factories he referred
to a Select Committee consisting of Shri Khandubhai K. Desai, Shri B. Shiva Rao, Prof. N, G,
Bangs, Bhrimati Renuka Ray. Bhri Ciokulbhai Daulatram Bhatt, Shri Sundar Lall, Shri
Nandkishore Das, Shri T. " A, Ramalingam Chettivar. Shri  Harihar Nath  Shastri,
Mr. Nazirnddin Ahmad, Shri H. V. Kamath. Shri K. Santhanam. Shri Arun Chandra Cuba,
Pandit Balkrishna Sharma, and the Mover with instrnetions to report on the opening dav of
the next session and that the number of membhers whose presence shall be mnecessary to
constitute a meeting of the Committer shall lie five.”

This Bi'l was introduced at the last session. It has heen ecireulatel hy
execntive arder for eliciting ‘opinion.  We hope to receive the opinions before
the end of April. The Select Cofhmittes con meet sometime in May or June,
as may be convenient, and submit ite report to the House in the next Sess'on,

The objeet of the Bill is not only to consolidate the law relating to working
conditions in factories, but also to intréduce certain important new features.
With wour permiss’on. Sir, T shall briefly explain the important changes that
have heen proposed in the Bill,

The existing law applies only to industrial estnblishments where manufac-
turing provess is carried on with the nid of power smd where 20 or more persons
are working. There iz an enabling provision autherising Provinciel Govern-
ments to extend the provisions of the Act to establishments using power and
employing ten op more workers. But this enabling provision has been m‘a(le
use of only to a very limited extent. With the resulh that Factories Act may
be said to apply only to industrial establishments using power and employing
20..or more perrons. A few Provinces have enacted legislation to regulate
factories where power is not used. But even such legislation is applicable only
to establishments where 50 or more workers are employed.

It is now proposed that the law relating to factories should be made appli-
cable $o all industrial establ'shments employing ten or more workers where
power i used and 20 or more workers in all other cases. As a result of this
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change the number of establishments subject to control is likely to be trebled.
The number of workers to whom the protection of the Factories Act will extend
will increase immediately from 25 to 85 lakhs. The country .is now setiing
upon an era of industral expansion. We are all agreed that, as far as possi-
ble, this industrial expansion should not teke the form of a limited number of -
big factories, but rather of a large number of small industrial estsblishments
dotted all over the country. It, therefore, becomes necessary that our law
relating to factories should be made applicable to the smaller establishments
also. It is with this view that the definition has been widened.

The present Act makes & distinction between seasonal and perenniak
factories. Because the seasonal factories work for only a part of the year,
there is a tendency to be somewhat lenient in the enforcement of standa'rds
relating to safety and health. This is not a satisfactory state of afh_m:s,
Whether a factory works for a part of the year or for the whole year, provisions
relating to safety, health and welfare should be equally applicable. - We have,
therefore, done away with the distinction between perennial and seasonal
factories. & '

Even with these changes, the new definition will not cover sll workers. I
feel, and I am sure the Honourable Members will agree with me that regula-
tions relating to cleanliness, ventilation, lighting, supply of drinking water, the
provision of sanitary conveniences, fencing of machinery, hougs of work, weekly
day of rest, proh'bition of the employment of children, d hours of work
for adolescents should be applied to all work places, irres )
of people employed. ~ The difficulty in extending these esséeritial provisions is
mainly an administrative one. As I have said, the new definition of factories
will treble the number of establishments subject to control. The Inspectorate
will need considerable strengthening. Provincial Governments should be given
sometime to organise a b'gger Inspection service. As soon as satisfactory
arrangements are made to secure a proper enforcement of the Act to ~stablish-
ments covered by it. Provincial Governments will be in a position to extend
the  essential provisions relating to health, safety, welfare, hours of- - work and
age of entry into employment to other work places. To enable them to do so,
a provision (Sect'on 86) has been added giving power to Provincial Govern-
ments to apply these provisions to any premises where a manufacturing process
is carried on, with or without the aid of power, except where the work is done
by the worker solely with the aid of his family.

The elaboratjon of the provisions relating to health, sufety and welfare
deserve attgndion. The existing Act leaves far too many things to be covered
by rules or to be done at the discretion of the Inspector. The rules are not
always uniform. and the discretion cannot be exercised in an uniform -way,
with the result that there are considerable variations in the standards applied
to different factories and in different parts of the country. Another serious
defect in the exist'ng legislation is that it leaves many matters to be attended
to only at the instance of the Inspector. There is no obligation on the factory
owner installing new machines not specifrecally covered by the rules or notified
by the Inspector as dangerous to take any measures for the safety of their
workers. With the rapid technological advancements that are taking place,
installat'on of new tvpes of machinery and the introduction of new processes
will be of frequent occurrence. The adoption of safety measures cannot be
postponed till provision i made for them in the rules. The only satisfactory
method is to lay on the factory owner a clear and definite responsibility for
taking all measures necessary to secure the safety of workers in his factory. Tf
we are to lay th's responsibility on the owner. the precautions to be taken and
the standard t6 be observed in regard to health and safety measures should be
clearly prescribed in the Act itself. This is precisely what has been attempted
in the Bill. An additional and no less important advantage of this procedure
will be the enforcement of a definite and uniform standard in all industrial

¥
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establishments and throughout the country, Sections relating to the ‘casing
of new machinefy, hoists and lifts, cranes and other lifting machiuery, pressure
plant, precautions to be taken against dangerous fumes, explosive or inflam-
mable gases, are all new. The obligation’ relating to the casing of new machi-
nery, has heeu imposed not only on the factory owner, but on the manufacturer
-of the machinery ‘or his selling agents as wel.  In the Chapter dealing with the
disposal of wastes and ¢ffluents, the specific provisions relating to ventilation
and temperature are new. Similarly, thé sections relating to the provision of
ool drinking water during -hot  weathet,” the employment of clesners to keep
the ‘water closets clean, the obligation ‘to provide sanitary water ulosets in all
establishments are new provisions. In -the chapter relating to welfare, we
have made provision thatin-evéry factory where ‘workers are obliged to work -
in a standing position, suitable' arrangements for seating should be provided,
80 that they may rést whenéver they-‘get dn- opporiunity.. Where a worket
can work effieiently in‘a sitting position, then seating ‘arrangements should be
‘provided for him. The sections relating to facilities for storing and drying
clothing is also new ome. If the arrangements for the -welfare of workers are
to.be successtully managed, it is essential that workers  must - realise’ their
responsibilities in the matter-and:should be ‘activelv associated in their manage-
~ment. Section 50-of the Bill provides for ‘such ‘association. An enabling provi-
gonhas also-been made under which the owner of any faetory, emploving 500
-mnmore workers- may be required to appoint a suitable Welfare Officer, whose
“&peeific- duty it will be to look after the welfare of the workers. To ensure that
the right type of people are appointed and io give them a measure of security
and: mdependence Provincial:Governments have been given power to prescribe
the duties, ‘qualifications and conditions of service of these officers. Honourable
Members will apprecaite that this is.an important provision.

Another important provisiori, to which I would like to invite attention of
‘the House, Sir, is the one -embndied in Section 7 providing for the scrutiny of
the plans and  specifications of factory buildings -and their layoub by the
Fuctories Inspectorate. In quite a number of buildings, walls and roofs have
not been so- coustructed as to keep the temperature, which in our ‘country
shoots upto 110 or 120 degrees in summmer. ag low as possible.  Again, even -
such an elementary thing as proper flooring is not done acenrd ng to the ragnirve-
ments of the proeesses carried. Then again, rest sheds, washing and -bathing
places, water closets -have’ all to be located at convenient places.- The layoub
-gshould be such as will promote. to the maximum extent, the safebv.and health
of the workers in the factory. Where the manufacturing process is such as
will throw out considerable quantities of wastes and effluents. it is of great im-
‘portance that proper arrangements should .be made for their disposal, go that
they may not affect the public health of the neighbourhood. Very often build-
ings are put up witholt proper consideration being :given to these aspects.

" Later on. it becomes difficult to rectify the defects. We have, therefore, intro-
duced 2 section: so that before the buildings are-erected. the plans and speci-

_fications are examined with a view to seeing whether: the provisions of the law
relating ‘to matters of health, welfare and safety have been ‘complied with and
proper arrangements wll be made-to dispose of the wastes and efflusnts.

In regard to employment of workers, we are ruisipg the age of entry from

twelve to ‘thirteen. Young persons who have not attained the age of 18 years,
instead of the present limit of ‘17, will be considered -as adolescents.  If they
= have ‘not’ reached ‘sufficient physical maturity to be classed as adults, their
hogrs of work: will he only four »nd = half hours instead of the present limit
of #¥E. The provisions relating to medical examination of YOung persons. ire
‘also being strengthened. Hereafior they will be- examined not merely before
- initigl employment, but every year. 17 . 7 S i
The Chapter -dealing with holidays with pay has been revised to provide for
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the grant of holidays to werkers who have done six months’ service. This is
4 new provision, The definition of uuthorised leave has also been revised to
provide for unauthorised absence upto a limit of twenty days in -a.year. In
regard to casual absence due to illness or other reasonable cause it would be
sufficient if the workers give the reasons for his absence within three days
from the commencement of such ubsence. These provisions will remove a
sourge of dispute between employers nnd workers whether a particular absence
is authorised leave or not, and if it is not an authorised leave, whether the
worker is at ull entitled to leave in respeet of any preceding. period.
Ipformation in this country regarding oecupsational diseases is somewhat

scanty. The factory owner and the medical practitioner attending upon factory
employees are, the persons who can give useful information. Provision has
been mude requiring these people to give ntormation regarding accidents in
factories causing death or serious injury or of diseases treated. Power has also
been given to take samples of substances used in the manufacturing * process,
if its use is either contrary to the provisions of thie Act or Tkely to lead to injury
or cause disease to workers, and for their examination. Certifying surgeons
have Leen authorised o exercise medical supervision in any fagtory where the
oecurrence of occupational diseases have come to notice or is suspected. These
provisions. which sre new, are desigued not ouly to obtain a knowledge of.
occupational diseases. but also to arrange for such remedigkumeasures as can
be taken to prevent their occurrence or reduce their incj

Changes have been made in the Penalties Chapter als6* The existing law
only provides for a fine for contravention of the provisions of the Act. To an
employer, & fine is no deterrent. We have, therefore, provided for imprison-
ment as. well, upto three months for the first offence and upto six months for
the second aid subsequent offences. )

These briefly are the main changes that have been introduced in the Bill..
We have tried to implement as many of the provisions of the Internationsl
Labour Organisation Code of Industrial Hygiene as are practicable under
Indian conditions. The provisions relating to periodical medical examination
of young persons and the submission of plans of factory buildings are also from
LL.O. Conventions. We have also freely drawn upon the British Factories
Act, one of the most comprehensive pieces of legislation on this subject. When
this Bill is passed into Jaw, we would have placed on the Statute Book s
Factory law which, if properly enforced, will secure s marked and distinet im-
provement in working conditions. I am aware, and I have no hesitation in
confessing, i to the House, that the administration of the law requires cou-
siderable tightening up. Ever since I took charge, I have kept this question
prominently in view. In every one of our half-vearly conferences with
vineial Labour Ministers, this question is discissed in some form or other. The
Provincial Governments have their own difficulty, mainly of finance. Although
we, &t the Centre, have no executive responsibility in this mabter, we have set
up an advisory orgunisation 4o study the various aspeets of Factory administra-
tion in this country and elsewhere and advise the Provincial Inspectors. This
organisation is also runming training and refresher courses for the Provineial
Officers. T hope, before long, we shall have a corps of trained officers, adequate
in number, to secure a strict enforcement of this legislation in order to improve
the working conditions qf the working classes.

‘With these words, Sir T commend the Motion to the House.

‘Mr, 8 ¢ Motion moved:

““That the Bill to consolidate and amend the law regiilating labour in factorics be referved
to a Select Committee consisting of Shri Khandubhai K. Dessi, Shri B. Shiva Rao, Prof. N, G,
._ s, Shrimati Rengla Ray. Shri-Cakulbhai Danlatram Bhatt, Shri Sundar Lall, Skri

Nandkishore Das, Shri T. A, Ramalinmam Clettiyar, Shri Harihar Nath Shimtri,
s Mr. Nazivaddin Ahmad. Shri: H. V. Kamath. Shri K. Santhanam, Shri Aran Chandra Guhs
. Pandit Balkrishna Sharma, and the Mover with instingtions to report on fhe opening day of
» the next session and that the number of members whose présence shall be necessary to
- eonstitute a meeting of the Committee ahall be five.”

o .
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Shri B, Das (Orissa: General): Sir, on a point of information. I find the
members are all labour leaders barring one or two?

Mr. Speaker: That would be a watter more or less for the Honourable
Member to consider. 1f suggestions are made, he may consider. 1 shall give
the Honourable Member an opportunity of having his say. | .

* Mr. R, K. Sidhva (C. P. and Berar: General): Sir, the Honourable Minister
while moving this Bill exhaustively dealt with the clauses mentioned in this
Bilt. There is no doubt that various Sections in the Factories Act, 1984,
amenduients to the Act of 1945, 1946 and 1947 are embodied in this new Bill
with certain improvements and additions of certain clauses which he has
narrated. I have a few observations to make on some of these clauses for the
consideration of the members of the Select Comnmittee. ’

There is decidedly one important feature in this Bill to which this Honour-
able House made a reference in the last session, nawmely, that the non-seasonal
workers were omitted from the operation of this Bill at the time it was brought
and the figure was given out as very large. 1 am very glad to find that the
non-seasonal workers have been included in this [Bill.

Another fact I find is that there is an increase in the age-limit of a child
from twelve to thurteen. [ would have preferred fourteen. However,” as the
Honourable Minister wants to go step by step, I hope he will go fast if he
finds from experience that the increase in age is necessary.

_ The third feature is that the boliday that he has recommended with salary
for ten days in a year. 1 would certainly desire that 30 days should have been
given after the expiry of twelve months. Today all the gazetted and non-
gazetted clerical staff and everybody enjoy one month’s leave with pay after full
service of eleven months. 1 cannot understand why the labourer should not
get the same number of days. After all, he is also the same human being as
other human beings. On the contrary, I would say the labourers certainly put
in harder work than the other classes to which I have referred. Therefore, I
would request the Honourable Members of the Select Committee to kindly con-
sider this matter very seriously. After all, what is it that has been given?
Ten days, and then look at the method in which it is proposed to be given. It is
mentioned” that after the completion of eleven months they will be entitled to
ten days in the following year. It is not mentioned ‘‘immediately”. A certain
procedure has been laid down. I desire that not only the number of days
should be increased but it should be laid down that after the completion of
eleven months they will be entitled to those number of days without any
restriction.

Then, Sir, I find in the Bill a clause for ventilation and 1 compliment the
Honourable Minister on that. Some of the Honourable Mémbers must have
seen the factories. particularly the textile factories in Borabav and Ahmedabad
which have been erected as far back as btwenty, twenty-five and thirty years.
They are in such a bad condition that it becomes very difficult for: the workers
to work. I think they hardly see any light in those factories. The result is
that the labourer has to go out under false pretexts of making water or easing
himself or drinking water whereas he really goes out to remove his perspiration
under which he has been suffering and get a little relaxation. The space is” very
kmited. Of course. a provision has been made for space of 820 cubic feet. hub
the fact remains that moving space is not available for the labourer to work
freelv. He has no ventilation there and be has no kind of air. T therefore
desire that every factory must be' provided with an electsic fan. There should
be no question about it. - There is no extra cost involved in these fans because
%he energy is produced by the engines that have been installed by them for thée
production and manufacture of certain arficles. As a matter of fact, I have
found these electric fans in some newly erecfed factories in Cawnpore—when
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I say newly erected, 1 mean ten

years ago—they are very well ventilated and
there is free moving spuce for the

labourers, and I must congragulate the owners
of those factories for providing such kind of facilities to the labourers. 1f this
kind of facility is provided, it will remove the great hardship of the labourers
aud they would be able to give greater production. What happens today? As
I told you, the labourer steals time % go out just to breathe a little air and
relax. himself, with the result thut production is, to that extent curtailed.
Why not thereiofe make it compulsory that when a plan is produced for the
erect on of a factory, these necessities should - be provided. In the Western
countries we have been always told that there is the greater production. The
greater production mude in Western countries is mostly due to the faeilities
provided to the labourers iu the factories where there is good . atmosphere.
Bimilarly, in our country too, there ‘must be sufficient ventilation; there musé
be air; theré must be bréeze, so that the men and women who have to work
cau work cheerfully and with the full responsibility that the factory is their
own and they are working as if in their own homes. That is lacking in India
and unless that is done, the root question of the grievances. of the labourers
cannot be removed.. Therefore, Sir, 1 am very glad that a clause has been
introduced for providing ventilation.

Then, Sir, there is a clause for providing seating accommodation. Well,
you must have seen in many factories, take for instance the lathe. On a lathe
4 man can sib conveniently and work, whereas now no su Mtacility is provided
and he has to stand all the time. Take the power looms. There too people
cau very well sit and work most expeditiously, whereas now they are made to

stand. I am very much pleased with the prov that wherever it is possible
seating arrargement should be provided. -Bu puld. prefer it to be ecom-
pulsory. In Western countries a very large i r-of factories, ‘almost 90
per cent. of them, have provided this facility of seating accommodation. If
that is provided here, that will certainly step up ‘production. These are after
all small things. Providing a stool is ‘the.old notion of factory owners who
‘resent any such idea, They feel: **Why should we provide a labourer with a
stool or a chair? Why cannot he stand?” But that notion should go. They
must realise that by providing a stool or a little seating accommodation, the
labourer gives more production. He is more healthy, more: happy. He- does
not feel like going out on false .pretexts. These are things which are very
necessary, and they should be made compulsory. Unless you make it compul-
sory, and if you leave it to the Provincial Governments, many loopholes will
_‘be found 4nd nothing will be provided. I would therefore request the Honour-
able Members in the Select Committee to. bear this in mind, particularly these
two aspects of the question, namely, the provision of fans and also of stools,
‘and these should be made a compulsory feature.

Then, Sir, I find that a provision has been introduced in this Bill which has
given the right to Provincial Governments to give exemption. Qut of 120
- elauses, in nearly 50 clausés I find Provincial- Governments have been _given
~power fo exempt factories from the complianceé of these clauses. While Ido
feel that on essent'al commodities or in a time of emergenoy when there is a
- war or if disturbances occur then certainly I can understand certsin clauses
could be relaxed, but in othe ordinuryﬁcimumstames, I do not see why the Pro-
_vincial Governments should be given a weapon to utilize these emergency powers
“which are not emergent and to tell them that these may.or may not be exer-
_-cised as they think fit. T do feel therefore that some of the good chapters of
this Bill if not made compulsory: would certainly loose the charm of the provi-
-sions- of this- Act. ‘ S T
“"Then, Sir, a5 far aé lights sre .concerned there are some lights provided in
" gome of .the factories and it is stated that the lights and the convenience for
« sanitary arrangements should be . in a factory’ where there are more than 150
““workers.” I do not see why, we should make a distinction, It is stated that
H ®

5
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over this numher there is to be a sanitary type of urinuls snd also ogher
sanibary conveniences. I fail to see why the same type should not be applied
to all the factorids whether there are 20 workers or ore.

Sir, the sunitary conditivus of latrines is & very importaut imatter in the
factories and while I am glad that the Houourable the Minister has Widened
the scope in this matter, I am not satisfied for this reason that he has made
a provision that sweepers w.ll be employed 1o see thut the latrines are kept
clean. He must mention thut if there are 20 labourers there should be one seat
of latrine. 1 am not muking a new suggestion. In the Municipal laws there
are certain definluous us to how 1many latrines should be provided iu the
labourers™ quarters with reference to the number of residents. Bimilarly here

' unless you provide thut after a certain number of lubourers one seat is essen-
tisl the factory owners will say that this is sufficient and the labourers will
say that this is not sufficient and the argument will go on and tlre object will
be simply frustrated. 1 therefore desire the Honourable BSelect Committee

Members to see that the provision is properly laid down and I should like the
‘number of latrines per seat of 20 labourers as it is generally followed in the big

Municipalities. . -

Then, 8ir, 1 come to 'the question of sanitary type ofiurinals. As 1 told
you it has been provided for in large factories The ssme type of urinals should
be fitted in all factories. At present in several factories corrugated sheet has
been provided' for a latrine and in some of the factories the latrines are not

. elean with the result thut bad odour comes from there and the surrounding
atmosphere is very bad too. Therefore an improved type of latrine buildings
should also be provided in this Bill which is very mnecessary. Otherwise in-
sanitary conditions will continue and there will be a tussle betweén the iactory
owners and the labourers.

. Bir, this Bill provides that drinking water should not be nearer to the

urinals but should be 20 feet awuy from the latrines. I consider that 20 feet

18 ‘a very short distance. It should be at leust 100 feset.

A 'l.;u Henoursble Bhri Jagjivan Ram: What is provided in the Municipal

ot

Mr. B. K. Sidhva: ]t is not specifically provided in tn. ™unicipul Act.
According to our Indian custom the drinking water should be certainly fur off,
‘ab least 88 yards. For this purpose I am suggesting 100 feet instead of 20 feet
and this should be borne in mind, so that the drinking water should not ba
douiwminated in any way with the flush system where thav may exist. I
therefore desire that the distence should be increased, avd at the same time
provision for cold water should be ‘made. The preseut provision in my opinion
will lead to certain kind of difference of opinion, I suggest it should be made
clear that in the summer season cold drinking water must be provided. T
‘would also suggest, Sir, that the latrines should be on the flush system and in
a town where there is no flush system the factory -owners should be asked to
provide a septic tank. If you do not sllow this, I am sure unbeslthiness will
‘prevail which would be to the detriment of the health of the labourers. * After
all these septic tanks do not cost a lot and lakhs of rupees will be spent for the
construction of & factory and a few thousands of rupees on a septic tank is not
“a big matier. I would specially invite the attention, of the Honourable Mem-
bers of the Select Committee to this matter. _

__‘There are certain kinds of factories where labourers are to be provided with
eve glasses or provision has been made by the Honourable the Minister but
tHies. are inflammable parts of the factory which eatch, generally the eye. For
instence the electric soldering-is done by the electric process and the sparks
@hect the labourers in the'r eyes and they become blind. Bo it should be
‘essential that the dark glassres must be provided for such factory workers in
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wach factory, and that should be a compulsory arrangement. This is only one
instance, but there are factories also where for the purposes of painting they
have to remwove the old paint by a certain machinery and.-those fragments
catch their body and particularly &b the face and therefore they should be
Govered and sufficient protection should be g.ven for their bodies and their

ives.

As regards clothing,
belting und fast moving machinery the
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it has been stated in the Bill that wherever there is
tight clothes should be used by the
labourers. That is not sufficient, Sir. What 1 desire particularly is that an
apron should be provided by the factory owner. I consider that the apron is
necessary tor every labourer mn vig factories. What happens today is that the
labourer himself provides an apron at h's cost because without the apron ~he
cannot sutisfactorily work and therefore I feel that the apron should be pro-
vided compulsorily by the factory owners. These are small items, but they
go a long way in appeasing the requirements of the labourers which we con-
sider most legitimate. If these small things are not considered then their
grevances will always continue. Therefore the Honourable Minister should
certainly lay great stress upon these small points, so that the labourers could
be satistied and feek that there is an improvement under the changed govern-
ment of this country and thus they may feel that they could bave a breathing
atmosphere which really exists in the western countries. These labourers know
under what conditions the labourers in the western countries live. I therefore
feel Sir, these are small points whch are generally lost ‘sight of. Two sets
of aprons may cost Rs. 4 or 5 and in a factory the expenditure may come to
hardly about Rs. 19,000; but by spending this the owner will be rendering a

distinet service to the labourers.
ave been ir-

Then ns regards the penalty clauses, the sentences and fines h
i ted the fine will be continuous. I have very

creased, and if the offence is repea
sad experience of these penalty clauses in other Acts, particularly the Food
Adulteration Act. In case of food adulteration s man is fined Rs. 75 every
day as long us the offence is continued. But in the courts it takes two years
to come to a decision. The procedure is 80 lengthy and cumbersome that
factory owners take the fullest advantage of it to delay the decision. There-
fore I suggest that for these cases there should be a labour court with & labour

magistrate in every important town where there are factories. And if an
inspector finds that within ten days

the Tules are not complied with by the
owner he should be irnmediately summoned and prosecuted; a provision should
be made that the magistrate must dispose of this case in seven days. I do
not see why the magistrate in these small matbers should take such & long
gime. Unless you provide for all this, T am sure that the procedure which is
already cumbersome will continue to be so and your purpose of bringing the
oftender to book will never be served. I kmow that such penslty provisions in
other Acts have been frustrated and therefore a speedy procedure should be

provided and real justice done.

Then, Sir, I find thab the District Magistrate is made the Inspector of the
district. The District Magistrate. being also the Collector, is heavily over-
worked and cannot do justice to the duties of Inspector under this Bill. He
will merely perform routime duties and leave everything to his Assistant. I
think there should be a special officer appointed as Chief Inspector. In the
earlior stages of control of food and other articles the District Magistrate was
pleced in charge with the resul that control was a failure at that time. He
was overworked snd had no time to look at these things. The same thing will
happen here if the District Magistrate is made Chief Inspector. Labour Com-
missioners and other labour officers who have really worked in this line should
be employed exclusively for this work, and I request that the Select Com-
i e wiva serious thought to this point.
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Then there is a provision for creches for children, and I am glad to know
that milk will bé supplied free to them. Necessity compels women to work in
the factor'es and ‘to bring their children, with then: and from the point of view
of the health of these children they have to be kept for their care in a creche.
Therefore creches and milk supply have been provided for. - I know sometimes
these provis'ons are misused and lubourers bring boys of twelve years also just
to get advantage of the milk. I therefore suggest that an age limit of six or
seven should be laid down, and these children should be given not only milk but
also rice or some other food. = After all if there are a hundred women in a
factory there will be about 200 children only; and while the factory owners
are making huge profits they may very well render this humanitaran” service
by giving some food to these children so that in future they may be healthy
citizens of the country. The fathers cannot maintain them and that is why
these women come to work; I want women to work not only as factory workers
but also as clerks and typists, etc. But the children of these factory women

should be properly fed and looked after and provision should be made in-the
Act for th's purpose.

Then there is a provision for a notice board and notices about the number
of hours, etc. I know that provision for this is made in she present Factory
Act also. |But these boards are just a fraud and are used only to satisfy the
Inspector. But if you see the register and ask the workers themselves, you
will come to know something very different. So I suggest that the workers
ghould have a right to see the muster roll and the number of hours should also
be put down in the roll call. I know from experience that wrong hours are put
down by these - owners; and the workers should be entitfed to inspect the
muster roll and the number of hours put down there. It is also not mentioned
that the notices should be in the language of the province. Mostly workers do
‘not know English or evn their own language. Therefore the Notice Board
should be in the language of the province or city. That improvement should be
made and the labourer should be allowed the opportunity, not necessarily to
say that he wants to see it, but whenever he is in doubt the books
1 p.m. should be open to his scrutiny. Then this trouble today which is
erising out of the labour organisation and the trade union will con-
siderably mitigate the hardship of the Government. Strikes today are a head-
ache to Government. Strikes are reasonable and unressonable. But why do
you give them the opportunity for such strikes. If you give such facilities to
the labourer, then there will be no case for an outsider who is an organiser and
office-bearer of the trade organisation to successfully have strikes.” The time
will come when you will have changed the outlook of the labourer und then
the outside office-bearers cannot be office-bearers of a trade union. But I am
not of that view today. Some guidance is required for the outside agency and
no sooner that is provided then a law should be made that the workers should
manage their own affairs when everything will run smoothly and well.

There is a provision for appeal aga'nst the decision of Assessors. It is not
mentioned whether an Assessor will have a decisive voice with the tribunal
head, or as in some Sessions Courts the Assessor gives his advice and the
Judge accepts it or rejects it. I would like that to be clearlﬁv stated in the Act
I do feel that the Assessor should have a voice and to that extent the Act
should be changed.

1 hope that the Honourable Mini.ster will take my comments in the spirib
in which they have been made. I have made certain suggestions. I do not
~iéw whether he will hear them in mind because I have not seen him taking
ny notes.

“" 7he Honourable Shri Jagiivan Ram: J have taken some notes.
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Mr. R, K 8Sidhva: At the same time, 1 notice that Prof. Ranga, who
takes a keen interest in these things, is not here. Iiven the members of the
Select Committee should sit in this House when other non-members are giving
their suggestions. How will they know what suggestions have been mnge by
other Honourable Members? It is to be hoped that efforts will be made to
see that this Act is 8 model Act sc that we may go to the country and tell the
people that the Government is alert. That ‘Aet, when made, should assure
the people that it is for the betterment of their health, prosperity and happiness.

Mr, Speaker: The Select Committee members will have the benefit of the
transeripts of the speeches of Members made in the House.

The Assembly then adjourned for Lunch till Half-past Two of the Clock.

The Assembly re-assembled after Lunch at Half-Past Two of the Clock,
Mr, Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Shri B. Das (Orissa: Gencial): Sir, at the outset I proposc the name of
Sir Jwala Prasad Shrivastava us a member of the S.eiect. Committee. 1
would respeetfully submit to all the Honourable Ministers of the Govern-
ment that when various interests in the country are affected s in ‘this case,
such ss factory-owners and the employees, the Government should see.........

The Honourable Shri Jagjivan Ram: Sir, may I intervene at ths stage,
as it will save a lot of time of the House. I _hsve no objection t? that
suggestion and I am glad that my Honourable friend has drawn attention to
that.

Shri B. Das: I am enunciating the general principle. Whenever various
interests are affected such interests should be equally represented in the
Belect Committee, apart from the general members of the House who will
hold the balance between the various interests.

I support the consolidation part of this Bill. i .
Hono_urable friend the Labour plt{inister had stopllie: mt?he:eery mf?:fhort.’}:l;ttgy
he did not stop there and if I interpret the speech that was made b rny
Honourable friend Mr. Sidhva there will be no end to the zuspirai:iu:unlzyr smt’ir
demands ?f those who represent the cause of labour in this House. At this
stage I wish my Honourable friend Mr. N. M. Joshj were here. He fought
for 25 years on the floor of this House for the amelioration of the condition
of labour but I wonder if he would have subscribed to the “ides that was
enunciated by Iy Honourable friend Mr. Sidhva. There was a time when
Mr. Sidhva and myself were members of the Federation of Indian Chambers
of Commerce and Industry. He has drifted to the left too much while I
have remained as usual e rationalist. Today i

A y the Government is my own
Government, the Government of Free India. I do wam the Govenfment,

not to be carried away by sentiments over labour legislation. We borrowed,
lying down, every measure that went through the International Labour
Office at Geneva. We forgot the standard of living or the conditions of living in
Europe and we wanted blindly to introduce those legislations and the pre-
vious Government were browheaten to introduce certain pieces of legislation.
If T understand aright. my Honourable friend the Labour Minister wants to
copy blindly the Western?system of factory inspection and the Western
types of factory buildings, T have already said that T support the consolida-
tion part of the Bill, bacause T was n party to most of it and we the indus.
trialists have accepted them and are working there.  As regards the new
innovations which my Honourable friend has introduced they are not designed
to suit Indian conditions or the Indian standard of liwng. What is the use
of having half-baked faotory inspectors all over the country to inspect
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plants and housing? These gentlemen were subordinates of European Em-
ployees all over India sometime ago and they want every thing that is in
practice in the U. K. or France. 1 was amused and was smiling when my
friend Mr. Sidhva talked about over-crowded dark dingy factories. Does he
mean that for 25 years the factory inspectors were not functioning and they
will begin to function after this new consolidation Act is passed? I have visited
.nany factories all over the world I have seen English factories dirty and stink-
ing.
An Honourable Member: Where? .
Shri B. Das: All over. I am talking of European factories and not about
Indian factories, Mr. Sidhva wants stools to be provided for every mill hand
and every lathe worker. What will be the consequence thereof? Tomorrow
Mr. Sidhva and his friends in this House will demand that the factory has nv
floor space the moment you provide stools, you have to leave a space behind for
the passage of the others, so more expensive buildings. A responsible industria-
list like him, though at present he representis the labour cause should think
awhile before enunciating such outlandish ideas. We were enunciating theru
when the British Raj was ruling. It is our Raj today. Whom are you handi-
capping? Although labour has got 1/15 of the cabinet oy the presence of Sjt.
Jagjivan Ram in the Government, yet my friends should see what
repercussions there will be in consequence of the innovations. Every
idea’ that we translate we do not assimilate. If Mahatma Gandhi
can live in a hut, why does not my friend advocate that labour should live in a
simpler style? I have not seen one of my labour friends here talking in that tone.
Yet there is the labour agitation all over because that was the way how the
Socialists and Communists in India came into power and leadership.

Today we ought not to think in those terms. We have to think whether the
industry will survive. Every suggestion that my friend Mr. Sidhva made
would add to the cost of production. I will give him an instance. He wanted
that aprons should be provided to the workers and said that =ach apron would
cost about Rs. 4 or 5. I would give him a contract for thousands of aprons at a
cost of Rs. 8 per pair if he is preparéd to supply them. Every thing adds to
the cost of production. The Honourable the Labour Minister in his great sym-
pathy and affection for the under-dog seldom thinks how he is overburdening
the industry. Yet one hears Mr. Jaiprakash: Narain saying that labour is not
satisfied with wi®%t has been done. I wonder if labour will evex pe satisfied
even if we nationalize the industries. We have nationalized the railways. The
Honourable the Railway Minister is here.

It has ended in failure. We have had to put up the rates by 25 per cent. to
satisfy labour, bub labour doen not want to work. In fact ‘Do work but more
pay’ is the slogan of the worker.

That brings me to clause 112 of the Bill which deals with obligations of wor-
kers. Here I wish my Hononrable friend had put down in addition to the
clauses (a), (b) and (c) requiring that workers should nov damage the apparatus
ete. one more clause saying ‘‘Thou shalt work™. Is it not Government’s duty to
insists that he shall work? Outlandish European ideas have been introduced in
India and eight hours werk has been irtroduéed.  $till they want more rest.
They want sitting stools as my friend suggested. Why not have sleeping berths
in the factory? From 1925 I have supported every labour measure. But labour
must be patriotie, and labour leaders speaking in this House and outside must
speak in that patriotic tone namely that they stand for the economic prosperity
of India and not for the destruction of one class or the other.

. There is another new clause I wish to comment on. I have already referred
toib. Tt is clause 7 where the factory inspector is being made, I think, an omnij-
potent engineer—health inspector, factory inspector and everything. A factory
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inspector was supposed to be a technical man who would measure the windows
and the ventilators in a factory. But my Honourable friend Mr. Sidhva wanted
the Labour Commxssxonerg to be the factory inspectors—as if the labour leaders
lmgw all abouff the.techmca.l requirements of factory control. That was an idea
~which nobody in this House will support; not even the Honourable Minister of
Labour will support it. I do say with all earnestness that with the state of
industry at present, with economic depression drawing nigh, may be
2 year or two‘years hence, it is no use our overburdening the existing factories
or new factories with any ideas which are outlandish, which are pot Indian
but are couapletely borrowed from either Geneva or London. It was -the
Englishman s _game that our industry ‘should not thrive but should die out
b'y factory legislation and other kinds of legislation so that we will be hewers of
I‘JVO(éd aAl.ldgg;l(llzx}s of soil and purchase British goods. The slogan now is purchase

Seasonal labour has been abolished. It is all right for purposes of raising a
slogan to say that there would be 110 seasonal labour. With a view to giving
geasonal labour the same benefits as whole-time labour you introduce elements of
expenditure whereby industry will earn less. Already by the policy of the Pro-
vincial Governments the price of rice has gone up in most of the Provinces and
the moment you introduce this and give effect to this provision the price of rice
will go up still further because the industrislist must charge the overhead cost
to the production. Thereby the price of rice will go up. It is a vicious circle
and although the labourer wants something more only for himself he thereby
increases the cost of living in the essential necessities of life. o

Sir. the Honourable the lLabour Minister the Honourable the Industries
Minister, the Honourable the Prme Minister and everybody are thinking of
jndustrial truce. I think we should really get out of Geneva and the International
Labour Office and start our own Asiatic Labour Conference because we are
merely borrowing blindly all the Western systems and introdueing them here!
T am not for 48 hours of work. Since it has been introduced production has gone
down. If there is no cloth through India this legislation has as much to be
blamed as other causes. What about the large multitude of agricultural
labdur and what about the other seasonal domestic labour .in arts
and orafts ‘who work 14 hours a day? No legislation will compel the ivory
workers the jewel workers apd other similar workers to regulate their hours of
working. Sugh,a worker is controlled by one factor only. He is not a capitalist
but he must earn sufficient to maintain his family. These people form the lar-
gest uumber of workers and not the five or six million workers to whom this
legislation will apply or may apply-

T do not oppose this Bill. But I do hope that we will soon settle down to
think that we are a free nation, that the government is the'govemment of a free
nation and that we in this House are the representatives of a free people. Leb
us not go und buy from the bookstalls labour books ‘that are the products of
English professors, read and try to introduce those ideas in our country. If
you do that vou are taking back your country to a primitive industrial
age when you will compel us to buy foreign goods all our lives. The very
labour that are clamouring, for more and more wages and better conditions
of living will find no employment for themselves. :

Mr. Tajamul Husain (Bihar: Muslim): Mr. Speaker, Sir, I rise to suppor
the motion of the Honourable the Labour Minister I;ox- reference of this ];1‘111)1({:;
Select Committee. But I regret that I do not appreciate his saying that after
the Bill emerges from the Belect Committee it may be considered at the next
session. Next session means the end of the year. This session will go on till
the first week of April and then we will meet in the * Constituent Assembly.
I do not know how long that will go- on. Therefore, by the time
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the next session of this Legislature is held it will be the end of the year. It is
a very important measure and it is entirely in the interests of the labourers
-who are employed in varous factories that this mneasure should be «xpedited
and should be made into law as soon as possible. The present condition of la-
bourers and workers employed in factories, particularly in unregulated fac-
‘tories is far from satisfactory. There is no proper arrangement for their health
welfare, sanitation ete. X . ’

Now this country of ours has achieved independence and we are bound to
bave many more factories. The factories will increase in number.

Therefore, Sir, something must be done for the improvement of the lot of the
la.bou~rer. Arrangements must be made for their safety and welfare. As I have
said just now, there are unregulated factories. ~Workers there, Sir, are not
properly .looked atter. This Bill will no doubt be for their benefit particularly
b.ec?.use it provides for their health and welfare. Now, Sir, as regards the: age
limit of a child that should be employed in a factory, the present age is twelve.
The Bill has increased the age to thirteen. Mr. Sidhva is of opinion it should
be fourteen. I personally think that even a child of fourteen should not be
made to do such hard work. The age limit should be increased to at least
fifteen. Of course this is a matter not for the House at present, but for the
Select Committee, and I hope the Honourable Minister in charge, and the mem-
bers of the Select Committee will consider this mattr seriously and increase the
age to sixteen.

As far as the age of the child is concerned, that has been mentioned, but the
age of the man who is in second child-hood has not been mentioned. Of course a
child under a certain age cannot be made to work, and & man who has attained
his second childhood after a certain age cannot possibly physically work. A
limit must be fixed when a man must retire on pension after a certain age. I
do not suggest any age, but I would request the Honourable Minister for Labour
and the Honourable Members who are in charge of the Bill in the Select Com-
mittee to see that the age limit is raised snd that a man when he becomes old
must be allowed to retire at a suitable pension. The working hours in a factory
at present are five. That I think has been reduced to four and a half. The work
of the labourers is I think the hardest work of all. The highest Minister
i the realm will draw a fat pay, as also do the Governdr * General and
others, but it is really the labourer who has to do the hardest kind of work.
After all, we come here, sit for a few hours and go home and rest ourselves. The
work of the labourers is much harder than ours.

Therefore, for the labourer the period of work must be lessened. I think
four would be suitable and this is my suggestion which I would like to place be-
fore the Honourable Minister in charge and also the members of the Committee.

Now, Sir, at present the law is that the provincial governments are autho-
rized to frame rules as regards labourers in factories. I am glad to say that in
the present Bill the Honourable Minister has made everything verv clear
All the. rules have made very clear as regards health, safgty'and general welfare
of the labourer, and not much room is left for thd provincial governments to
frame rules for them.

¢, Now, Sir, as regards Inspectors. Inspectors have to decide under the present
‘Act, under which we are working, many complicated and important points.
“Fhey are not experts. It throws a grest responsibility on them and naturally
many mistakes are committed. To avoid this, & gection has been introduced in
the Bill to remove this defect.

Now as regards the building for the factories, the provision in the law is ab
present not very clear. In fact, as far as I can understand it, the present Ach
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does not provide anything as to the type of building for'a factory that should
- be erected. The present Bill empowers the Provincial Givetmment to approve
of plans, designs and specifications, and to see that a paricular type of buil-
ding for a factory is constructed with ventilation and all thdt sort of thing, so
that it may be convenient to the labourers and other people who are working
there. I am sure that if this Bill is passed by this House after it has emerged
from the Select Committee, it will be a great improvement on the present Aet
and it will be of great benefit to the labourers in general. I am glad to say that
the Labour Minister has realised the pains, of labour and I congratulate him on
the measure. )

Shri Harihar Nath Shastri (U. P.: General): Sir, at the outset T should like
to express my thanks to my Honourable friend Mr. Sidhva. I have very care-
fully studied the present Bill, but after hearing the lengthy and illuminating
speech of Mr.- Sidhva, I have begun to doubt if I have paid even half as much
attention to the Bill as it really deserved. Mr. Sidhva has pointed out many
defects in the Bill. T must frankly admit that I had not besn aware of even
half of the defects that have been pointed out by him. In fact I felt when I
read the Bill, and I am still convinced that the present Bill is a satisfactory
solution of the hardships that the Indian working class is subjected
to in regard to the Factory Law in our land. Those of the Honourable Members
who have any idea of the old factory legislation and the various stages through
which it has passed will share my view. Personally speaking, in the course of
the 22 years of my intimate contact with the Trade Union movement, I have
experienced many glaring defects in the old Factory Law. Attempts have been
made from time to time to remove those defects, but still the framework of the
old factory legislation remains intact. In fact the legislation in our country with
regard to factories has been lagging far behind Western countries. The foreign
ruling authority in our country has always been indifferent in this matter, and
the main ground on which they have evaded any action or any improvement has
been that the conditions in our country have been different from those of other
countries.

Tt was only after the present Government came into power that any serious
attention to this question was paid. At the begining of the year 1947, the
rerant (Jovernment entrusted its the then Chiet Advisor cf Factories
3rM. ir Wilfred Garrett, with the task of examinng the Iadian Factories
Act and suggesting ways and means by which improvements conld be brought
about. Sir Wilfred Garrett came into contact with various organisations of
Labour and Industry, and he also made a tour of the various Provinces in this
country.

The present Bill is based on the recommendations made by him. The prineipal
features of the Bill have already been narrated by the Honourable Minister. 1
should only like to draw the attention of the House to a few of the salient
features of the Bill.

In the first place, the term ‘‘factory’” has been re-defined in this Biii. So fa:
the position has been that labour employed in small concerns-like printing
presses and other establishments where work was not done through power, had
to suffer very adversely, because according to the present Factories Act only
those concerns arc regarded as “‘factories” where at least twenty persons are
employed ‘and where work is done by power. But according to this Bill a fac-
torv is split into two categories, i.e. where work is done by power, or where it
is done otherwise. In the case of a factorv where work is done by power, the
number is reduzed from twenty to ten: and all other establishments where
twenty or more people are employed are covered under the present Bill.
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here was a Chapier in the old Act—I should say the existing Act—about
safety, health and welfare of workers. Under that particular Chapter uo serious
attention was given to prevention of industrial diseases. Instances were brought
to light where work was carried on in conditions under which there has been
grave danger of lead poisoning. Actusl investigations were done by Mr. Garrett
and it was revealed that in certain undertakings every worker was found inhaling
lead to & dangerous degree. In many cases acid fumes were found uncontrolled. t
the great detriment of workers’ health. Generally speaking, there has been a
callous neglect of elementary precautions that are accepted as necessary for
the health of workers, .
. As for the welfare of workers, except for certain undertakings, measures in
this direction have been practically nil. Even wholesome water was not pro-
vided. there have been no arrangements for bathing and washing. Urinals and
latrines have been very insufficient and the standard of cleanliness ?n their case
has been very low. There has been no arrangement for food during lli!teh‘ili
hours and workers have to depend on unhygienic and dirty stuff supplied by
vendors.

All these defects ir relation to health, hygiene and welfare are sought to be
removed by the Bill and in order to do that, the present Chapter 11T in the ex-
isting Act has been split up into there different chupters dealing with henlth,
welfare and safety separately.

Coming to Chapter VI, spread-over has been limited to 103 hours and over
lapping shift system is sought to be abolished. The system of overlapping was
seriously objected to even as far back as the year 1931 by the Whitlexr Commis-
sion which had recommended the abolition of that system; but still'it has been
persisting. In the present Bill it has been sought to be abolished.

As for the age of children, it has been raised to thirteen from twelve, and T
agree with my friend Mr. Sidhva that the age should be raised by still another
year and it should be fourteen.

An important change in the present Bill is about imprisonment for violation,
besides fine. The position so far has been that if any factory violated the pio-
visions of the Factories Act with regard to the hours of work or any other provi-
sion the maximum fine imposed upon the employer was a sum of Rs. 500, The
result was that this syStem of fine had very little effect on the industry. T know
of 8 number of rages in which even in sp te of such fines the emplogers went on
repeating the offence and I have even come ncross emplovers who have been
heard to say that the profit that they make by violating the Indian Factore:
Act is much more than the fines that they have to pay. .

So this svstem of fine was, in fact, a farce and T am glad that the Govern-
ment have realised that fines in the present shape are no good unless they are
accompanied by suitable imprisonment which has been provided for in this Bi'l.

Sir, many of the points have already been covered in the speeches made by
the previous speakers and T would not repeat them again. I am sure when the
Bill is subjected to serutiny by the Select Committee, it will emerge out m a
much improved form. At the present moment, I conclude my remarks with av
expression of my hearty congratulations and gratefulndss to the Honourable
Minister in charge of this Bill. I have no doubt that the zennina peodwill and
gincere desire on the part of the Government to improve the lot of workers as
manifested in this Bill will be highly appreciated by the working class of this
country. This Bill preceded by certain other Bills is an effective reply to those
critics whose principal business at the present moment seems to be to blame the
Bavernment for its nlleged indifference to lnhour problems. The other duv I
saw a statement made by a responsible leader of a particular party making |
similar allegations and accusing Government of a lack of o sense of reality. T
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do admit, Sir, that a sense of realitrz is lacking, but I should observe at the same
time, that it is lacking not in the Government but in people and in persons who
make such wild allegations and who are thoroughly blind to the objective situa-
tion of the country.

So far, Sir, as the achievements of the present Government are concerned, par-
ticularly in regard to the native States snd internsl security, I should frankly
state that they are nothing short of a miracle, for which the whole of the Indian
people is grateful to the Government and to the two eminent leaders who are
guiding the destinies of this country. So far as the tackling of the labour prob-
lems are concerned soon after the Industries Conference that took place in
December last where an industrial truce was concluded, the Government held a
series of conferences, two of which were attended by me personally, where a
number of measures were discussed and plans chalked out to implement the
policy laid down in the Resolution pertaining to the industrial truce. It is to be
regretted that sufficient response is not forthecming to the Resolution about the
truce ar passed in the Industries Conference. On the one hand, the capitalists
of this country who of course did not like that Resolution but still accepted it
are now trying to get out of it. on the other hand. there are groups and parties
in this country who supported that Resolution but who are now ridiculing it and
who are now opposing and obstructing it in actual practice. However, T am
sure that the working class and the people of this country will, in the very near
future, refuse to fall a prey to the machinations of these parties and they will
wholeheartedly march together under the banner of the Congress to realise the
goal of real democracy and freedom in thig qguntry.

Mr, Z. H. Lari (U. P.: Muslim): Sir, he Bill before this August House
is a weicome measure, though it is based primarily on the provisions of the Fac-
tories Act, 1036. The improvements, in so far as they go. are neither revolu-
tionary nor of such radical nature as to provoke Mr. Das into voicing any oppo-
sition. His speech was amnsing if not pathetic.  Tn the name of Indian man-
ners, in the name of freedom. in the name of hatred of British imperialism,
he wanted this House to denv the vervy elementary privileges which labour as
such should enjoy and which this Bill, in some measure, wants to assure to the
labour.

The provisions of the Bill have been dealt - with at some length by the
Hoénournhle Minister and Mr. Shastri and T need not dwell on them. I want
to confine'mysglf to two aspects of the question which appeal to me, but before
coming to them, I would like to deal with one point which Mr. Das wanted
to make out, nnmely, that the Factories Act of 1936 had been faithfully adhered
to and the remark by Mr. Sidhva that the provisions of that very Act with
regard to build ng and other matters have also been neglecied 12 very far froan
correct. Tf Mr. Das were to turn his attention to the findings of the Labour
Tnvestigation Committee held as far back as 1946, he will find and 1 think kis
actual experience will corrborate the findings of that Cowimittee—-that though
the amenities which are or should be the necessary coudition precedent to the
working of labour were put on the Statute Book by the Frctores Act cf 1936,
in fact, they were always violated hy the employers. I am mot a leader of the
_labour movement nor am I connected in any manner with them, but [ eannot
forget that investigations thade there observations and I wonld place them
before this House for such consideration as they deserve. (Un page 9, they say:

““However, 1t is o regrettable fact that the enforcement of labour laws has not beem up to
the mark and although much has been done ¢by way of putting the workers' right on the
Btatute Book, on the whole the worker has not been able to cbtain a fair deal. His illiteracy,
ignorance and unhealthiness have been availed of by some employers who have been able.to
break or disregard the law with impunity.”

The first point that I wanted to take before this House is that the provisions
which are going to be in corporated in this Bill were in easential measure to be

) .
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found in the Factories Act of 1936, but that Statute Book has, to & great ex-
tent, remained a dead letter. Do we find provisions in this consolidating Bill
which will go to ensure the actual enforcement of the law which is going to be
formulated and placed on the Statute Book? That is the real point. If the
experience of the last ten years shows that although the provisions are there
but in actual practice they are made nugatory, what is the use of consolidating
laws and saying to the public ‘*Here is a solution of the problems of labour!”?
Mr. Shastry said that this Bill provides a solution of the labour problem. I
was surprised at his satisfaction.

Shri Harihar Nath Shastri: With regard to the work of the factories.

Mr, Z. H. Lari: So far as this Bill is concerned, we are not cencerned, witi
the working oi the factory. We are concerned with creating those conditions
in which the laboar has to work and tlerefore we have to see in the light of
the ten years’ working of the Factories Act whether there are provisions in this
Bill which ensure the social conditions under which the labourer must work.

The Honourable the Minister has pointed out and very rightly that formerly
there was only a question of fine. Now we have added also imprisonment. In
so far as it goes, it is an improvement. But the question is that imprisonment
comes in only when detection is made. The primary question is whether shere
is any machinery which will see day to day actual enforcement of the regu-
lations made under Chapters 2, 3 and 4, such as drinking water, hours, cleanliness
and so on. While dealing with welfare work there is a provision that the
Government may frame rules for association of labourers’ representative in the
administration of these matters. Now I am surprised why this question should
be left to the rule-making power and why it should be confined to enforcement
of provisions, under the chapter which deals with welfare work only and not ex-
tended to those provisions which deal with health etc. My own humble sug-
gestion before this House for the consideration of the Honourable Minister and
the Members of the Select Committee is that there should be a Standing Com-
mittee attached to each factory, or for each town comprising firstly the re-
presentative of the employer, secondly representative of the worker, thirdly
representative of the Trade Unions, if there be any, and lastly public men
not connected directly or indirectly with the employers. Unless there is a
standing committee to look into the working of these provisiong, jt will not be
possible to see that the amenities which we are going to lay down
for the labourers are really going Yo be provided and that is ous
thing, which to my mind is of primary importance considering that
in effect the statute book has been nullified by the ingenuity and
callousness of the employers. As to the second matter, I find is
that -the Provincial Governments are being given power under various
sections to exempt factories from the provisions of those very moderate provi-
sions which are being incorporated in this Bill. If those provisions are good.
if the amenities that are required are minimum that the labourer needs, why
should there be any exemption? -It may be said that we entrust these powers to
the Provincial Government and we expect that the Provincial Government would
be as much mindful of the interests of labour as the* Central Government or the
- Legislature can be. But in this connection I would invite the attention ot
the House to the findings of the Labour Investigation Committee. Their find-
ings'are that the Provincial Government has been at every stage extending th~
exemptions and they have not been careful in granting exemptions. If that is

* the finding of an (ndependent enquiry Committee, there is no reason whv we
should have these exemptions which are found in paras. 50. 68 and 85. There-
fore my second humble submission for the consideration of the Mcmbers of the
Select Committer is that we should take away this power of aranting
exemptions. Enforcement need not. Be left to. the vagaries of Provineial
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Governments nor provigions varied from provinece to province. These are t!}e
two suggestions that I wish to make and I hope that when the matter goes
before the Select Committee they would go into these. The example o:
Western countries of .course, is not to be copied, but to say _that .Indlan sty‘l“-,
Indian Independence is repugnant to International conventions is something
which is far beyond the comprehension of any reasonable man. With these
words, 8ir, I support the motion of the Honourable Minister.

Shri V. C. Kesava Rao (Madras: General): Sir, I rise to support the Bill,
but at the same time I want to point out a few defects in the Bill. By close
study, of the Bill anyone can come to a conclusion that this Bill is a mere con-
solidation of all the regulations and the old rules that were made after 1934 in
which year the Factory Bill has come into existence. I am doubtful if this
Bill will bring forth any beneficial measures to the labourers. Of course here
aud there there is a mention about the welfare of the workers in the Bill. But
T doubt very much whether by taking some measures or by constructing fac-
tories on the hygienic lines or by putting some windows to the factory or iix
ting up some big bulbs in the factory any useful purpose for the betterment
of labour can be served. The labourers are always fighting to improve their
economic conditions, but this Bill only points out that the welfare of ‘the
worker ‘is more important, and it should be looked after first. I do not say
that the welfare of the worker is not important, but at the same time the
economical development of the worker is also more essential. I find in this
Bill that there is no mention about compulsory housing, the compulsory unem-
ployment benefit, or the compulsory old.age pensions or the compulsory profit
sharing. All these things are not mentioned here at all.

Pandit Balkrishna Sharma (U. P.: General): This is a Factory’s Act.

Shri V. C. Kesava Rao: I know, Sir, but this Factory’s Act as pointed out
is for the welfare of the worker. At the same time it must bring out some
measures to improve the economical condition of the worker.

Another point is that the age of the children is raised from twelve to thirteen.
I am of opinion that the children under fifteen should not be employed in the
factory. To support my view I want to point out that the labourers generally
have many children and to add something to their income they will always
send their children even under nine or ten to the work and it is very diffi-
cult to find out the age of the boy. So I think that the Honourable the Minister
will note this point and raise the age to fifteen. -

The next point is that the working hours should be regulated. Generally the
workers will go to the factory,at 6 O’clock or 7 O’clock in the morning and re-
turn in the evening. I find there would not be any rest for these labourers.
80 in order to regulate their working hours, T suggest that the hours of work
should be between 7 and 11 in the morning and 2 and 5 in the evening. -

Another point that was mentioned by Mr. Sidhva is that children shouid
be given free milk while their mothers are working in the factories. But I think
workers should be provided with midday meals and cleaner canteens should be

_opened to provide them with decent food. Labourers who come to work in the
morning will not be able to cook their food properly; and as their houses will
be far away they canrot come home and take food in the interval. So in the
interest of their health and to save them from running between home and fac-
tory, these factories should provide them with food in the canteens.

Then I find .that annual holidays are restricted to ten days, bub generally
even civil servants and the highly paid -Government servants are given the be-
‘nefit of enjoying holidays for at least 30 days in the year. That benefit should
be given to workers also. .

With regard to profit-sharing our Honowtable Minister may say that our
* industry is in its infancy, and@ we cannot share the profits.” But most of our
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industrieg l.il_(e textiles, cement, iron and steel, etc have made crores of proﬁiss.
The textile industry has paid 4} times the capital invested it the trade as pro-
fits. In such a case the industrialist or the capitalists should not find it diffi-

_cy.h;;j tto share the profits with the labourer who is helping him to make those
profits.

Lagtly, Sir, in the Belect Committee T hardly find any4one who really re-

presents labour. I request the Honourable Minister to consider these points
and place them before the Select Committee.

! /

The Honourable Shri Jagjivan Ram: Sir, I do not propose to give a reply
to all the points raised by various speakers. I may say that I do not claim
the Bill to be a revolutionary measure but I feel that it is & modest beginning
towards a great object. I may assure my Honourable friend Mr. Sidhva that [
was al{ attention when he was on his legs and I was noting down the suggestions
Bl:gd crificisms that he was making. I may assure him. that in the Select Com-
mittee we will give earnest consideration to his suggestions and criticisms and
we will try to accommodate his view point as far as possible and practicable.
But 1 am afraid that some of his suggestions are not practicable while some,
though desirable, might not be possible to incorporate in the Bill at the pre-
sent stage. So even though he may feel disappointed with the report of the

Select Committee in certain respects I may again assure him that his criticisms
will have our earnest consideration. )

I find my Honourable friend Mr. B. Das is not here; I wish he were here.
1 may say that the measures of labour legislation which this Government are
bringing forward are neither due to sentimental reasons nor to the sagitation
that might be carried on by interested persons or groups in the country amo;
the workers. These are brought forward because we genuinely feel that labour
in this country deserves sympathetic consideration: not because they are agitat-
ing for their rights but because they have so long been denied the minimum-
human rights. And therefore I wish to emphasise that it i§ not due to any
sentiment: for labour or to a coerced feeling due to agitations, but it is from a
-genuine feeling for doing some great thing for the working classes that we are
bringing these measures forward. I may point out that we never intend to
blindly copy western methods. But one should not be conservative and say
that everything that comes from the west is detestable. There are things
which we should be proud¢ to copy and there are things which ge should
not imitate. And in our legislative nieasures and in this factory legislation
as well though we have taken advantage of the experience of the western
countries—df a person who was a very experienced Factory Inspector in the
United Kingdom—we have not blindly copied their legislation. Of course
a_country which begins industrialisation at a late stage has the advantage
of avoiding the difficulties and defects of those countries which started
industrialisation earlier and made mistakes. If we have those examples it is
not wise on our part to repeat those mistakes and then come to that stage. It
was for them to make mistakes; it is now for us to take note of those mistakes
and avoid them. And that is what we are trying to do in our Factories Act.
In western countries, in Great Britain when they smﬁd constructing facto-
¥ies, when they had their Factory Acts they made mistakes and it took them
4 century to rectify those mistakes and defects. It is riot wise on our part to
take another century to make those mistakes and rectify them again.

Thenr my Honourable friend Mr. Das said that these provisions might !ftrz_m-
gle the development of industry. That iz a platitude in which industrialists
of this couniry are given to indulge. But I am sure these. provisions are
meant not to prevent the growth of healthy indusﬁrialien} of this country, but T
feel, on the contrary, that they will help the growth of industry in this country
on sound and scientific lines. He spoke of overburdening the industry with
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responsibilities; he talked of cost of production increasing. I think that if we
are going to be fair to the working cla§ses the cost of production may sligthly
increase; but that is no reason why wé should not give the workers their due.
Even if we are afraid that the cost of production will go up—if we reduce the
working hours and if we are to pay fair wages to the workers certainly all this
will add to the cost of production,—we have still to put the whole thing on a
rational basis; and I think there are other items by which the cost of produc-
fion might be reduced. And I shou'd like to suggest to my Honourable friend
Mr. Das whether he has given the consideration it deserves to the question of
how much profit the industrialists in this country are making. Does it not add
to the cost of production? Is it not necessary in the interest of the consumer
and the country as & whole to have & check on that as well? I hope when my

Honourable friend Mr. Das gets another opportunity he will enlighten the
House on these pcints also.

Another point hes been raised, Sir, that certain powers have been given to
the Provincial Governments to exempt certain categories of factories from the
. operations of certain provisions of this Act. I do admit, that & provision has
been made to that effect and I do feel, Sir, that that provision is necessary—
necessary in the sense that we here in the Centre have the power and authority
only to legislate. The effect to this provision is to be given by the Provinciai
Governments. Well, I wish I had the power to give effect to this provision as
well, but there are limitations and we have to depend upon the Provincial
Governments. I do not understand why there is so much mistrust of the
Provincial Governments. After all they have to put these provisions into
effect and we will have to give some latitude to them to see whether they have
got sufficient machinery to check the provisions which may be put into opera-
tion. [t is no use having something on the Statute Book unléss there is suffi-
cient agency to see that these provisions are being given effect to or not, and
that is why we have given this option to the Provincial Governments. I know,
Sir, from the little experience that I had of the working of the factory inspec-
torate in this country in the various provinces that the Provincial Governments
in spite of their anxiety to strengthen the inspecting staff have not been able
to strengthen or to increase the number of inspectors for the inspection of fac-
tories. They have their own limitations—financial and otherwise—and to
expect them that as soon as we have this legislation on the Statute Book all the
Provincial Governments will overnight set up sufficient machinery for the ins-
vecting services, will be too much to expect from the Provincial Governments
and , naturally they will require some time to strengthen their fac-
‘ory ‘nsvestorate staff.
Apart from the financial consideration, there is another consideration as
well. We have not got the necessary technical personnel suitable for this pur-
pose and it has been my sad experience, Sir, that sometimes when we advertise
the posts the Public Service Commission simply inform us that suitable candi-
dates fulfilling the conditions and qualifications prescribed by Government are
not available. These are the limitations under which we have to work.
Though, I personally wish that we had been in a position to give effect to all

the provisions of this Act in all the factories, regulated or unregulated, these
limitations stand in our way.

As T said, Sir. I do flot propose to give a reply to all the points raised by
various Honourable Members. All that T can assure them is that thouch I
T have not been able to go into the draft of the Bill as it stands, though I have
not been able to give it much of my personal attention, I will consider all these
points in the Select Committee and I think the House will support my motion
for referring it to the Select Committee.

Mr. Speaker: To the motion moved there is an amerdment of Mr. B. Das
which says that the name of Sir J. P. Srivastava be added to the list
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of Members of the Select Committee. I will first put to the House the amend-
ment. The question is: R ’

“That the name of Sir J, P. Srivastava be added to the list of members constituting the
Belect Committee.”

The motion was adopted.

Mr_ Speaker: I will now put to the House the amended motion. The
question is: -

“That the Bill to consolidate and amend the law regulating labour in factories be referred
to a Select Committee consisting of Shri Khandubhai K. Desai, Shri B. S8hiva Rao, Prof. N. G.
Ranga, Shrimati Renuka Ray, Shri Gokulbhai Daulatram Bhatt, Shri Sundar Lall, Shri
delgsl':ore Das, Shri T. A. Ramalingam Chettiyar, Shri Harihar Nath Shastri,
Mr. Naziruddin Ahmad, Shri H. V. Kamath, Shri K. thanam, Shri Arun Chandra Guba,
Pandit Balkrishna Sharma, Sir J. P. Srivastava and the Mover, with instructions to report
on the opening day of the nkxt session and that the number of members whose presence shall
be necessary 1o constitute a meeting of the Committee shall be five.”

. The metion was-adopted. «.” - +'-r 7 =

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL

The Honourable Dr. John Matthai (Minister for Railways and Transport):
Sir, 1 beg to move:

“That the Bill further to amend the Code of Civil Procedure, 1808, be taken into consi-
deration.””

The point raised in this amending Bill is an extremely simple one. Under
the existing provisons of the Civil Procedure Code notices in respect of suits
against Government have to be served on Secretaries to Government, either
of the Central Government or of the Provincial Government. State Railways
being a part of the Central Government, notices in respect of suits against the
Railways have to be served in the same manner. The result in many cases
is that a notice, in the first instance, is served upon the Secretary to the Gov-
ernment; then it is passed on by him to the Railway Board and finally it is
passed by the Railway Board to the Ralway Administration concerned. This
has been causing a considerable amount of delay, particularly in respect of
compensation claims against Railways the pumber of which has greatly in-
creased snce the outbreak of the war for various reasons. There has been
a great deal of complaint, in my view quite legit mate complaint, about tl?e
delay that takes place in-the disposal of these cases. We haves prought in
this amending Bill, because we think that if this Bill is passed one, at any
rate, of the causes of this delay would be removed. The whole point of the
amendment 1s that in respect of State managed Railways notices of suiws
should be served on the General Manager of the Railway concerned. It is a
perfectly simple measure and T think in the present circumstances, the amend-
ment is urgently called for and T hope the House will see its way to accept-
ing it.

Mr. Speaker: Motion moved :

“'Fhat the Bill farther to amend the Code of Civil Procedure, 1808, be taken into consi-
deration.”

Shri Rohini Kumar Chaudhuri (Assam: General): *Sir, I cannot resist the
temptation of speaking on this motion which introduces this short
and ‘sweet Bill. I wigh, 8ir, this effort on his part will not prove
abortive or unsuccessful as it has failed in other respects, as his other attempts
have failed, namely his attempt to make the Railways conform more to the
time-table and to make the railways a safer and more comfortable rmeans of
travel. But, I have certain misgivings with regard to this Bill, which I hope

.
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the Honourable Min.ster will take into consideration. First of all, when the
compiaint goes to the General Muanager we all know—a.l of us who had occasion
to bring grievances to the notice of the General Manager,—we all kno. how
the compiuints are generally treated in the General Manager s oiice. After
all a notice under section 18 is another stage, a more sericus stagc, of the com-
plaint itself, the only difference being that this complamt .s backed by a threat
to bring a swt in a civil court and 1 am afrad this complaint also may meet
the same fate and nay be relegated to a receptacle where most unwelcome
papers find shelter.

The second apprehension which I have is this: I "have found from
my own experience when we serve the Government with a notice,
there is an attempt to bring about a compromise, and if any party goes to the
Government again and places the case before the Honourable the inister
in Charge, _generally after some discussion the matter ends in some sort of
a settlement. 1 do not think when the opinion of the General Munager is )
sought whether a suit should be swarded ,or settled amicably that’ hi .will b
inclined to bring about an amicable seftlement snd I 'do @6t think that he<
will act on those lines. . T

So, I would submit, Sir, that when this Bill is actually brought into opera-
tion, some attention must be paid to these two difficut'es which I have stated.
With these words, I support the motion.
Mr. Speaker: The question is :
a "g'hnt’,. the Bill further to amend the Code of Civil Procedure. 1908, be taken into coasi-
eration.

The motion was adopted.

Shri K. Santhanam (Madras: General): I wanted to move the amend-
ment in my name, but I have an amended amendment for which I seek your
permission. It is a formal amendment to make the position cear. As it
stands, it is not clear whether any party will have the right to give alternative
notice to a Secretary or a Ra.lway Manager. The intention of the Bill is that
notice in the case of the railway should be given only to the General Manager
of the railway. The amendment does not affect the clause but it wants to
make the position clear. 1 move :

“That for Clause 2 of the Bill, the following be substituted :

‘2. Amendment of Section 80, Act V of 1908.—In Section 80 of the Code of Civil Proce-
dure, 1908,— , .

(i) in clause (a), after the words ‘‘Central Government’’ the following words shall be
inserted, namely: °
“‘except where it relates to a Railway'’;
fii) after clause (a), the following new clause (a-i) shall be inserted, namely :
‘“(a-1) in the case of a suit against the Central Government where it relates to a
railway, the General Manager of that railway '."”

This is the amendment. 1 do not think any further explanation is neces-
Lary.

Mr. Speaker: In fact this is an amendment to subst'tute this for the second
clause as placed in the Bill? '

Shri K. Santhanam: Wes.
Mr. Speaker: Amendment moved:

““That for Clause 2 of the Bill, the following be substituted :
2 Amendment of Section 80, Act V of 1908.—In Section 80 of the Code of Civil Proce-
dure, 1808,— - ]
(i) in clause (a), after the words ‘‘Central Government’ the foilowing words snali we
inserted, namely :
“‘except where it relates to a Railway”;
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(ii) after clause (a), the following new clause (a-i) shall be inserted, namely :
“(a-) in the case of s suit against the Central Gov v where it re
railway, the General Manager of that rsi}way’?!?.l'x?en where it relates to &

_Mr. Naziruddia Ahmad (West Bengal: Muslim): 1 rise to support the
Bill as well as the amendment but there is a drafting difficulty. So far as tos
purpose or the Bill is concerned it relates to Government railways and nov
to private railways. But the wording of the Bill as weil as the ‘amendment
is rather generally comprehending all railways. ln these creumstances, if the
House accepts it, and, if the Honourable Minister agrees to it, I would substi-
wite “‘Government Railway” for “Railway”. That would clear the matter.
Otherwise notjces m:ght Le issued to private railways which are governed by
the Companies Act or other laws and in some cases no notices are perhaps.

required.

Mr._Speaket: ) There .is a misunderstanding here. Thiz ‘s an‘amendment
to section 80 which relates to suits against Government ounly, and therefore
tne amendment seems to cover the. ground or the restrictions whicn the Honour-
able Mémber has in view. It wil not apply to all railways.

Mr. Naziruddin Ahmad: In that case the amendment would not Le neces-
sary. Witn regard.to the nwinbering of the new sub-clause it should be (aa)
iustead of (a-i). (a-i) is used when the pormal lettering is exhausted. There-
fore, I suggest that it should be numbered (aa.

Mr. Speaker: That is my reaction too. Has
tion to (aa) instead of (a-i)?
Shri K. Santhanam: None whatever.

Shri M. Ananthssayanam Ayyangdr (Madras: General): We are much
opliged to Mr. Nazruddin to have it more elegant. As regrds the Central
Government, it is natural when a cause of action arises against the Central
Government, this Act applies. Therefore other railway companies owned by
others will not cowme into th's. 1 have to add one thing. We are now puss-
“ing legislation nere when two months’ notice under seticn PO is given in cases,
not to the Secretary to the Central Government but to the General Manager.
We shall assume that a cause of action arose three years ago and a notice
was sent. Under the Limitation Act the cause of action continues and the
duration of two months is added. So he can file a suit after three years and
two months. Section 80 in its preamble says :

“No suit shall be instituted against the Crown or against a public officer innrg.spect of any
act purporting to be done by such public officer in his official capacity, until the expiration of
two months pext after notice in writing has been delivered to or left at the office of . .. ™

Now it is possible to say that the suit was filed after this Act came into force.
This Act contemplates notice not to the Secretary but to the General Muanager
of the railway concerned. To avoid any difficu'ty, Mr. Santhanam and my-
celf and others wanted to add an explanation to this clause in the following

terms:

Nothing in this clause shall affect suits in respect of which notice has been delivered to or
left at the office cf a Secretary of the Central Government before the passing of the Code of
"

Civil Procedure Amendment Act, 1848.

Mr. Santhanam any objec-

I do not think it is the intention of the Honour-
11~ Minister in moving this Bill to affect notices which had already been pass-
3 angite invalidate suits which d2pend for their validity upon the notices
~hich have been given to the Secretaries to Government. But it is no doubt
true thét in the General Clauses Act there is a provision that this is not retro-
spective. The General Clauses Act safeguards oll rights accrued to parties
However, the Honourable Minister seems to be under . the misapprehension
that the General Clauses Act applies to this. T would be glad if the Honour-
able Minister clears this up and makes it clear that it is not so intended

This will make it clear.
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do not want to divide on this issue. If the Honourable Minister thinks that
it can be added by way of an amendment he can do it or if he thinks that it is
superfluous T leave the matter to the courts.

The Honmourable Dr. John Matthai: Sir, with regard to Mr. Santhanam'’s
amendment, the fear of any overlapping between the reference to suits against
the Central Government and the suits rélating to a railway in the additional
provision which is included in the amending Bill is, I think, not well grounded.
As I am advised the word ‘‘or”’ which gccurs here is not really alternative
but -distinctive. At the same time if there is any sort of doubt in the minds
of Honourable Members that a certain amount of overlapping and therefore
of confusion might arise I have no objection whatsoever to having the amend-
ment moved by Mr. Santhanam accepted. .

As regards the question of inserting an explanation in regard to safeguard-
ing of rights in respect of notices already served, I am authoritatively -advised
by the Law’ Officers of the Government that the case which my Honourable
friend has in mind is fully covered by the General Clauses Act and there is no _
risk of any rights in respect of notices already issued being endangered. I
would ask myv Honourable friend not to move that amendment.

Shri M. Ananthasayanam Ayyangar: I am not at all moving that amend-
ment, ) .

The Homourable Dr. John Matthai: T have discussed it thoroughly with
-the Law Officers of the Government.

Shri M. ~Ananthasayanam Ayyangar: I only wish that the Honourable
the Law Minister had been present in the House, so that the House mght
have had the benefit of his views.

Mr. Speaker: The question is :

“That for Clause 2 of the Bill, the following be substituted :

‘2. Amendment of Section 80, Act V of 1908.—In Bection 80 of the Code of Civil Pro-

cedure, 1908,—
(i) in clause (a), after the words ‘‘Central Government’ the following words shall be

inserted, ngmely :
“‘except where it relates to a railway’;
(ii) after dlause (a), the following new clause (aa) shall be inserted, -namely : -
‘‘(as) in the case of & suit against the Central Government, where it relates to a railway,
the General Manager of that railway” .”
The motion was adopted.
Mr. Speaker: The question is :
_ “That clause 2, as amended, stand part of the Bill.”
The motion was .adopted. )
Clause 2, as amended, was added to the Bill.
Clause 1-was added to the Bill. o . .
"The Title and the Prearble were added to the Hill. .
The Honourable Dr. John Matthai: Sir, T move: .
*That the Bill, ss amengded, be passed.” T e T
- 'Mr, Speaker; The question is;
. *“Thet the Bill, as amended, be passed.”
The motion was adopted. . e
, : . j-‘ ".i ] i [ [ T TR i
TRANSFER OF QUESTIONS TO:A' FUTURE DATE DUE T0
H CANCELLATION OF A MEETING OF THE "ABSEMBLY . ..

-
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Mr. Speaker: This finishes off the work for today and tomorrow. The

question then arises as to wh i i
D elione, o s when the House should meet again. It will be;

Mr. R. K, Si - . oW .
for - B K. Sidhva (C. P. and Berar: G.epeml){ What about the questions’

Mr, Speaker: It is not a very satisfactor iti
on the questions from day .to duy.ry As we sawyto%?_;?m?)?l];h{zt,:eu:hgum cnl_'?
be: taken up frem the. list of yesterday. If we transfer the ?zes:i.oons cim;i;l
miorrow again to Monday, there would once again be the samg diffi m;t'o I :
we experienced today. But 1 may say that in future, if it becomescu )%: iy
to adjourn for want of bus‘ness or any other reason, the Members !:::qui:ary
bave sufficient notice beforehand so that proper steps will be taken. to tgh fw
the whole set of questions for that day to some other distant date. I at r&(lltlls’ ?T
the questions up. to the 1st of March if not later, have already l.)een Ii: 3”‘11{
1¢ any wholesale transfer of questions ‘of one dav to another is des'-rt-iﬂti o
questions will bave to come in after the 1st or first week of March: 14 am IlL:m:
sure about the date. But we must try to see that we meet regu";ar-lv and -103.
erminent does provide some work from day to day, so that there will b;-l no
difficulty ubout questions as has been ra‘sed . just now. '
~ Shri Satyanarayan Sinha (Bihar: General): There will be no difficulty
in futire, Sir. You know the reason why this diffienlty arose. In future we
hope that this will ot happen but if i does, as you huve suggested, we can
transfer the questions to some distant date. ’ ; ' -

Mr., B K. Sidhva: Sir, is it proposed that the Assembly does not sit on
all future Saturdays!? We consider the Yuestion hour very important and you
have also said so. Therefore if we do not meet on Saturdays. we ecan at least
tell the office to transfer the questions to some other date.

Mr, Speaker: So far as tomorrow is concerned, we are not sitting, not be-
cause tomorrow is a Saturday but because there is no business for tomorrow.
i) fardas other Saturdays in future are concerned, I believe we are sitting on

oge Jdays.

Shri Satyanarayan Sinha: We have not decided yet but as you have sug-
gested we might sit for half days.

M. Bpeaker: When the whole question of dates was settled, it was done
in cbhsultation with the GGovernment and Saturdays were included.” I do not
see any reason why the House should not sit oh Saturdsys when the dates
have been fixed. As a matter of compromise, what ean be done is that, instead
of sitting the whole day, we con sit for half a day on Saturday. That will give
members some relief and the difficulty about the question hour will disappear.

Shri K. Santhanam (Modras: General): If we sre going to sit og r)%on‘
day, at least by tomorrow morping Honourable Members shoiild get the list of
business for the day, so that they might'ebme prepared. ' ’

Shri : On Monday the business will be the reference

to Belect Committee of thé' Rebabilifation Finanee Administration Bill, by the
Honoursble the Finance Minister. T T, ) .

Mr. Speaker: On Monday, the motion for reference to Selact Committea
of the Rebebilitation Finance Administration Bill Em be coming. I hope we
shall be able to have the other items on the ﬁen i by the ;ﬁﬁin'g,‘w at
notices of the same may be sent to Honvirable 'Metbets “eithiet tonight or
Jatest by tomorrow early morning. ke ey e

s Ayyangae (Madras: General): T think we might

adopt B Yiviou wiectity, 'wlx., that at the close of each weok the Leader

RS 8 YA S
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of the House used to say what the business for the next week would be. 1f
that is done we will be in a better position to understand where we stand.
Therefore that also may be considered.

Mr. Speaker: We will consider it.

‘Mr. Naziruddin Ahmad (West Bengal: Muslim) : Sir, I would like to make
‘a suggestion as regards Saturdays. We do not want half a day session on
Baturdays. There are many meetings of Select Committees and Standing
Committees and other kinds of meetings every day as well as of the House and
they overlap. We have to come at halfepast ten for Committee meetings
and again at 11 for meeting of the House while the former is in progress and
our attention is divided between one and the other. If therefore Saturday is
ret apart as.a who'e holiday and if that it utilised for Committee meetings that
arrangement will be more satisfactory for us. The holiday is utilised and the
Government gets full value for the money spent on the Members.

Mr. B. K. Sidhva: Sir, all members are not on Select Committees. 1
am for half a day meeting of the House. The afternoon is sufficient for Com-
mittees. Half a day could be utilised for the business of the House and half
a day could be allowed for Select Committees. ete. S

Mr. Speaker: .That is why I have suggested a comyj ise of sitting for
the morning, that is, from 11 to 1-15. And members will théreafter have enough
time.

Shri H. V. Kamath (C.P. and Berar: General): It may be from 11 to 1
and not 1-15.

Mr. Speaker: 1 and 1-15 do not make much difference and it may be upio
1 if the Honourable Members should so desire.

The Assembly then adjourned till Eleven of the Clock on Monday, the 2nd
February 1948.
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